PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF V.G.l. PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor V.G.l. PHARMA PRIVATE LIMITED

2. | Date of incorporation of corporate debtor | June 03, 2011

3. | Authority under which corporate debtor is | Registrar of Companies, Maharashtra, Mumbai
incorporated / registered Registration No. 218263

4. | Corporate Identity No. / Limited Liability | U24200MH2011PTC218263
Identification No. of corporate debtor

5. | Address of the registered office and | Plot no. J-8, Phase 3, MIDC Akola, Maharashtra —
principal office (if any) of corporate | 444104,
debtor

6. | Insolvency commencement date in | December 03, 2024 (Order received on December
respect of corporate debtor 09, 2024)

7. | Estimated date of closure of insolvency | June 01, 2025
resolution process

8. | Name and registration number of the | Mr. Kshitiz Gupta
insolvency professional acting as interim | IBBI/IPA-002/IP-N00721/2018-2019/12140
resolution professional =

9. | Address and e-mail of the interim | Address: F-52, First Floor, Centrium Mall,
resolution professional, as registered | Lokhandwala Township, Kandivali East, Mumbai -
with the Board 400101, Maharashtra.

E-mail: kshitiz.ca@gmail.com

10 | Address and e-mail to be used for | Address: F-52, First Floor, Centrium Mall,
correspondence  with  the  interim | Lokhandwala Township, Kandivali East, Mumbai -
resolution professional 400101, Maharashtra.

- E-mail: vgipharma.ibc@gmail.com

11 | Last date for submission of claims December 23, 2024

12 | Classes of creditors, if any, under clause | Not available as per information available with the
(b) of sub-section (6A) of section 21, | IRP.
ascertained by the interim resolution
professional -

13 | Names of Insolvency Professionals | Not available as per information available with the
identified to act as Authorised | IRP.
Representative of creditors in a class
(Three names for each class) 7

14 | (a) Relevant Forms and a) Web link:

(b) Details of authorized

representatives are available at:

https://ibbi.gov.in/en/home/downloads
b) NA

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench-VI has
ordered the commencement of a corporate insolvency resolution process of M/s V.G.I. Pharma

Private Limited vide its order in CP (IB) No.1261/MB-VI/2022 on December 03, 2024 (ord

received on December 09, 2024).




The creditors of V.G.l. Pharma Private Limited are hereby called upon to submit their claims
with proof on or before December 23, 2024, to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12 (Not Applicable), shall
indicate its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 (Not Applicable) to act as authorised representative of the class [N :
in Form CA.

Re No
N ieBuipa 002/
!P-NQ0O721/

Submission of false or misleading proofs of claim shall attract penalties. w
2018- 79/

Date: December 11, 2024 Mr. Kshitiz GuptasZ
Place: Mumbai Interim Resolution Professional

IBBI/IPA-002/1P-N00721/2018-2019/12140
AFA valid upto 31/12/2025
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U GRO Capital Limited

CRO
4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSET(S) [“SECURED ASSET(S)"] UNDER THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8 AND 9 OF THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Secured Asset(s) mortgaged /
charged to U GRO Capital Limited & Poonawalla Fincorp Limited (“Secured Creditors”), the possession of which has been taken by the authorised officer of Secured
Creditors, will be sold on “As is what is” and “As is where is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues
mentioned herein below and further interest and other expenses thereon till the date of realization of amount, due to Secured Creditors from the Borrower(s) and

Guarantor(s) ioned herein below. The Reserve Price, Earnest Money Deposit (EMD) and last date of EMD deposit is also d herein below:
Details of Borrower(s) / Guarantor(s) Details of Demand Notice Details of Auction
1.BURAK AGARBATTI COMPANY | Date of Notice : 27-05-2024 Reseme Pile: leeco
2. Nadeem Ahmad Nawab Ahmad - .
. . . Last date of EMD Deposit : 13-01-2025
3. Sabina Nadeem Ahmad Outstanding Amount: Date of Auction - 15-012025
Loan Account Number: Rs. 3879032/- Time of Auction - TTAN 0T Pl
HCFNGPSEC00001042028 as on 09-05-2024 Incremental Value : Rs. 1,00,000/-

Description of Secured Asset(s): All that piece and parcel of immoveable property being land bearing of Mouza-Wanjara, P.H. No.17, Khasra N0.89/1, and

Plot No. 170 & 171 Total admeasuring 2120 Sq.Ft. (196.95 sq. mt.) Eastern Side Portion of Plot No.172 Total admeasuring 400 Sq ft. (37.160 Sq.Mtr.) Sheet No,

1845/55/51A, City Survey No. 408, House No. 2476/170+171 Tahsil and District Nagpur. Butted and bounded for (Plot No.170 & 171) on the East by 30 Feet Wide|

Road, On the West by Plot no. 172, on the North by 20 Feet Wide Road, South by Plot No. 168 & 169 and (Plot No 172) on the East by Plot No.171, on the West by]
ining Portion of Plot No.172, on the North by 20 Feet Wide Road, on the South by Plot No. 167.

For detailed terms and conditions of the sale, please refer to the link provided in U GRO Capital Limited/Secured Creditor’s website. i.e. www.ugrocapital.com or
contact the undersigned at authorised.officer@ugrocapital.com
Date : 11-12-2024, Place : Nagpur

Authorised Officer, UGRO Capital Limited

TATA

TATA CAPITAL HOUSING FINANCE LIMITED

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel, Mumbai 400013.
Branch Address : Tata Capital Housing Finance Limited, Keche Complex,1st floor, Near BOI Rathi Nagar, Amravati

NOTICE FOR SALE OF IMMOVABLE PROPERTY
(Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Notice of 15 days for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rule 8(6) and Rule 9(1) of the Security Interest
(Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below mentioned Borrower and/ Co- Borrower, or their legal
heirs/representatives (Borrowers) that the below described immovable property mortgaged to Tata Capital Housing Finance Ltd.
(TCHFL), the Possession of which has been taken by the Authorised Officer of TCHFL, will be sold on 28-12-2024 on “Asis where is” &
“As is what is” and “Whatever there is” and without any recourse basis” for recovery of outstanding dues from below mentioned
Borrower and Co-Borrowers. The Reserve Price and the Earnest Money Depositis mentioned below. Notice is hereby given that, in the
absence of any postponement/ discontinuance of the sale, the said secured asset / property shall be sold by E- Auction at 2.00 P.M. on
the said 28-12-2024. The sealed envelope containing Demand Draft of EMD for participating in E- Auction shall be submitted to the
Authorised Officer of the TCHFL on or before 27-12-2024 till 5.00 PM at Branch address TATA CAPITAL HOUSING FINANCE
LIMITED, Keche Complex, 1st floor, Near BOI Rathi Nagar, Amravati The sale of the Secured Asset/ Immovable Property will be on “asis

where conditionis” as per brief particulars described herein below ;

Narge %f Borrow(e;(s)/
sr.| Loan o-tarowerts Amount as per Reserve | Earnest | Typeof
Nof Alc.No | “Hormcanuivg. Demand Note Prce | Money |fossession e
Guarantor(s)
1| TCHHL | MR. MOHIT Rs. 20,29,141/- (Rupees Rs. Rs. Rs.2837266/- (Rupees
062200 | SUNIL SAHU Twenty Lakh Twenty Nine | 13,40,000/- | 1,34,000/- Twenty Eight Lakh Thirty
0100071 MRS. NITA Thousand One Hundred Forty [ (Rupees | (Rupees Physical Seven Thousand Two
174 | SUNIL SAHU One Only) & 31-10-2022 Thirteen | One Lakh Hundred Sixty Six Only)
Lakh Forty | Thirty Four as on 04-12-2024
Thousand | Thousand
Only) Only)

GUJARAT ENERGY TRANSMISSION
CORPORATION LIMITED

@

L

G ETGO H O. Sardar Patel Vidyut Bhavan, Race Course, Vadodara — 390 007
GETCO: www.getcogujarat.com, https:www.nprocure.com.

Tender Notice No. ACE(P&C):TN-13:24-25

[A] Procurement: E-2991R ACE(P&C)/SE(P&C)/EE(Proc)/lll/ /SF6 CB (B/B)/2024-25: (1) Various
class SF6 Breakers under buy back for year 2024-25 as per specification on firm price basis.

[B] Civil: ACE(P&C)/Contracts/Civil-404,412,413,414,415,416,418,419,420,421,422,423,424,425/
66 kV Ghadkan SS,400kV Vataman-Dholera-2 line, 66 KV Dhinoj SS, CR Extn.under Haldarva AM
Div, Aug. under Narol Am Div, Cnet Building GETRI, 765kV Sompipaliya S/S(Phase-1), Civil work
at 66kV Sanand SS, Civil work at 220kV Keshod SS, CR Extn. At 66kV Kheda SS, Civil work at
132kV Nadiad SS, Civil work at Ranasan AM Div, Civil work at 220kV Shapur SS, Civil work at 66kV
Mosali SS. (1) Construction of Control Room Building, foundation, Cable Trench, Compound Wall, RCC
Road, Borewell, Pile work etc. at 66kV Ghadkan SS Ta. Prantij, Dist. Sabarkantha under Himmatnagar
Tr. Circle (2) Construction of pile foundations suitable for R+0/+3/+6 Tower for 400KV D/C Vataman-
Dholera-2 line on D/C Tower AL-59 Conductor under Construction Division - Limbdi under
Surendranagar Circle (3) Construction of New Control Room Building 8 span with electrification, Ladies
toilet, Divyang ramp, RCC Road, Compound Wall and other ancillary civil works etc. at 66 KV Dhinoj ss,
Ta. Chanasma, Dist.: Patan under Mehsana TR Division under Mehsana Transmission Circle, (4)
Construction of Control Room Extension (2 span), RCC Road, Cable trench and Demolition of old control
room at 66KV Vilayat ss and Construction of Control Room Extension (2 Span) and RCC Road at 66kV
Saykha - 1 and Saykha - 2 SS under Haldarva AM Division under Bharuch Circle (5) Construction of
foundations, FP Wall, Cable Trench, Oil Sump etc. for augmentation work of various
400KV/220KV/132KV/66KV S/S under Narol AM Division for R&M Plan 2024-25 under Nadiad AM
Circle (6) Hiring of comprehensive architectural and structural consultancy services for the Proposed C-
Net Building Green Building in GETRI Campus at Gotri Road, Vadodara (7) Area grading, Precast
Compound wall, Precast Peripheral Drain, Security cabin, Gate and Misc Civil works at 765 kV
Sompipaliya SS Phase 1, Ta.Vinchhiya and Dist Rajkot under Gondal Circle (8) Construction of New CR
Building, Compound wall, Foundations, Cable Trench, RCC Road, Metal Spreading, water supply,
Drainage etc at 66 kV Sanand Ss. Ta. Sanand Dist Ahmedabad under Nadiad TR Circle (9) Construction
of store room building, Panels room building, hardware & accessory building, stacking platform, RCC
road, Compound wall, Water tank, septic and soak pit, toilet block, Parking shed, security cabin, and
Dismantling of existing staff quarters, Old division office and other Misc. civil work etc., for construction
of Keshod divisional store at 220 kV Keshod SS compound under Junagadh Construction Division under
Junagadh Circle (10) Extension of Control Room Building, Construction of Compound wall, RCC road,
Metal Spreading as per new methodology & other misc. work at 66kV Kheda SS under Nadiad TR Circle
(11) Construction of 2 nos Type3 (G+3) Quarters Blocks with Lift, septic tank, soak pit, water sump, RCC
Road, Garden etc. with electrification at 132KV Nadiad SS under Nadiad TR Circle (12) Construction of
foundations, FP Wall, Cable Trench, Oil Sump etc. for augmentation work at 220KV Ranasan, Khanpur
SS, 132kV Chandkheda SS and 66kV Lihoda SS etc. various EHV class SS under Ranasan TR Division
for R&M Plan 2024-25 under Nadiad TR Circle (13) Construction of TR bay Foundations, Cable Trench,
Fire protection works, RCC Road, Metal spreading, R and M of Compound Wall-Control Room, Bore and
Water Supply work and Misc. Civil Works at 220KV Shapur Sub-station under AM Circle Junagadh under
KSY- Il (14) Construction of Control Room Building Extension with electrification in Phase-2, Compound
Wall, RCC road, Yard Metal Spreading, Bore, other Misc. works and Demolition of existing old control
room building at 66kV Mosali SS under Kim Tr. Div. and under Bharuch Tr. Circle

[C] Line: ACE(P&C)/Contract/ E-266/TL/220kV/S&E:(1) Design, Supply, Erection, Testing &
Commissioning of LILO of One Circuit of 220 kV D/C Kasor — Gavasad line at 220 kV Gotri Sub Station
(balance work from AP-18 to Gotri S/S 3.211 Rkm) on 220kV Multi circuit Monopole towers on turnkey
basis.

[D] Substation: ACE(P&C)/Contract/66 kV Kotarpur SS/E-261, 66Kv Morbi Jail Road GIS/E-251:
(1) Supply, Erection, Testing, and Commissioning of Equipment and Materials on EPC basis excluding
civil works at 66/11kV Kotarpur AIS under RDSS scheme. (2) “Design, Engineering, manufacturing,
supply, erection, testing & commissioning of 66/11kV GIS equipment’s, materials on turnkey basis
including all civil works at 66kV Morbi Jail Road GIS.”

Above Tender are available on web-site www.getcogujarat.com (for view and download only) &
tender.nprocure.com (For view, download and on line tender submission).

Note: Bidders are requested to be in touch with our website till opening of the Tender.

09/12/2024 Additional Chief Engineer (Procurement & Contracts)

CENTRAL RAILWAY

E-Tender Notice No. NGP/L/2024/T/30
dated 06/12/2024
Sr. Divisional Electrical Engineer
(General) Central Railway, 2nd
Floor, DRM Building, Kingsway
Road, Nagpur - 440001 for and on
behalf of The President of India
invites E- Tender through website
www.ireps.gov.in for the following
work. Name of Work: Electrical
work in connection with
upgradation / modernization of
infrastructure of goods shed at
Mukutban, Tadali, Chandrapur and
Ballarshah stations of Nagpur
Division. Tender Cost of Work:
T 1,49,49,612.47. Bid Security:
% 2,24,800/-. Cost of Tender Form:
T Nil. Validity 60 days.
Completion Period: 12 Months.
The offer will remain open for 60
days. Date & Time for
Submission of Tender :
03/01/2025 up to 11.00 hrs. Date &
Time of Opening of Tender:
03/01/2025 up to 11.15 hrs.
Website Particulars:
www.ireps.gov.in Detailed
Tender Notice is placed on Notice
Board in the office of Sr. DEE (G)
NGP, 2nd Floor, DRM Office

Building, Nagpur. Further any other
correction and corrigendum, if any,
to be seen on website only.

Sr.DEE(G)Nagpur
A SEdl B I AIEA A T A

SailNGP/397

Description of the Inmovable Property: That the property situated at within the local limits of Gram Panchayat Nandgaon Peth and
within the jurisdiction of Sub Registrar Amravati Rural, bearing field Survey No. 29/1, converted into Non Agricultural land vide Revenue
Case No. NAP 34/ Takheda 5/1975 1976, That the order of conversion passed on 22.11.1978, therein Layout Plot No. 44,
admeasuring 295.13 Sq. Mtrs. (3180 Sg. Ft.), thereon Residential Building Name and style as 'Bhoomi Residency’ therein FlatNo. T2 B
having total Built Up area 39.49 Sq. Mtrs. Situated on Third Floor, along with 10.27% undivided share in land, at Mouje Tarkheda,
Pragane Badnera, Tah. & Dist. Amravati. Bounded : East - Plot No. 43, West - Road, North - Road, South : Service Lane.

Asset Recovery Branch : Suyog Plaza, 1% Floor, 1278,
Jungli Maharaj Road, Deccan Gymkhana, Pune 411 004
Email : ubin0578789@unionbankofindia.bank

glarror ﬁg @ Union Bank

T S S Pt ofInda Undertaking

2| 10149165 MR. PRALHAD | Rs. 24,83,709/- (Rupees Rs. Rs. Rs. 50,63,646/-
PRABHAKAR | Twenty Four Lakh Eighty | 8,00,000/- | 80,000/ (Rupees Fifty Lakh Sixty
SAWALKAR. | Three Thousand Seven (Rupees | (Rupees : Three Thousand Six
MRS. PRATIBHA | Hundred Nine Only) & | EightLakh | Eighty | P™S%l | Hundred Forty Six Only)
MADHUKAR 06-06-2019 Only) | Thousand as on 04-12-2024
VIRULKAR Only)

Description of the Imnmovable Property: That the property situated at within the local limits of Amravati Municipal Corporation and
within the jurisdiction of Sub Registrar Amravati, bearing field Survey No. 193/3, the agricultural field converted into Non Agricultural use
asper the order of Collector Amravati in Revenue Case No. NAP 34/Rahatgaon 38/2013-2014, Order dated 11.11.2013, out of the said
layout converted land Plot No. 2, admeasuring 4678 Sq. Ft. thereon residential Building named and styled as “The Best Residency”
therein Flat No. 403, on Fourth Floor, having Built Up Area of 34.69 Sq. Mtrs. along with 5.96% undivided share in land, at Mouje
Rahatgaon, Pragane Nandgaon Peth, Tah. And Dist. Amravati. Bounded :- East :- Flat No. 103, West :- Flat No. 101, North :- Other
Plotm, South : -Road

3| 10093505 MRS. UJWALA Rs. 17,61,916/- Rs. Rs. Rs. 3987971/
NITIN THORAT | (Rupees Seventeen Lakh | 13,90,000/- | 1,39,000/- (Rupees Thirty Nine Lakh
(Legal Heir of | Sixty One Thousand Nine |  (Rupees | (Rupees ! Eighty Seven Thousand
Late MR. NITIN | Hundred Sixteen Only) & |  Thirteen | One Lakh Physical | Nin Hundred Seventy
MADHUKAR 13-02-2020 Lakh Ninety | Thirty Nine One Only) as on
THORAT & Thousand | Thousand 04-12-2024
Co-Borrower) Only) Only)

DEMAND NOTICE UNDER SEC.13 (2)
Ref. ARB/ OR / 656 / 2024-25
To,
1) Borrower : M/s.Extreme Webtech Pvt.Ltd., Prop. Rahul Laxman Thakare Sagar Complex, C Wing,
2nd Floor, Kasarwadi, Mumbai-Pune Highway, Nashik Phata, Pune-411034
2) Guarantor:-
1) Mr. Rahul Laxman Thakare Flat No.3, D-1 Orchid Sukhwani Complex,Opp Sant Tukaram Nagar, ST
Stand road, Kasarwadi, Pune-411034,
2) Mr.Laxman Thakare, At. Wadhwan Post Kamleshwar Taluka Kamleshwar, Dist. Nagpur-441501
3) Mr. Ganesh Vishwambhar Wankhede, Near Cotton Mill, Hanumannagar, Wandongari, Tal- Hingna
Dist. Nagpur-441110
Sir/Madam,

Notice under Sec.13 (2) read with Sec.13 (3) of Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002.

Date : 28/11/2024
Place : Pune

You the addressee No. 1 herein have availed the following credit facilities from our F C Road Branch
(Old SSI Pune Branch) and failed to pay the dues/instalment/ interest / operate the accounts satisfactorily
and hence, in terms of the RBI guidelines as to the Income Recognition and Prudential Accounting Norms,
your account/s has/have been classified as Non-Performing Asset as on 30/09/2016. As on 31/10/2024 a
sum of Rs. 90,41,284.89 (Rupees Ninety Lakhs Forty One Thousand Two Hundred Eighty Four and
paisa Eighty Nine Only) is outstanding in your account/s.

The particulars of amount due to the Bank from No. 1 to 4 of you in respect of the aforesaid account/s are as
under:

Form no INC-26
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]
Before the Central Government Mumbai
Region,
In the matter of the Companies Act, 2013,
Section 13(4) of Companies Act, 2013 and Rule
30(6) (a) of the Companies (Incorporation)
Rules, 2014
AND
In the matter of Femina Life Sciences Private
Limited having its registered office at C/O
MOHAN DASHRATH KANOJI, IBM ROAD
GITTI KHADAN, KATOLROAD, NAGPUR,
NAGPUR, MAHARASHTRA, INDIA, 440013,
Petitioner
Notice is hereby given to the General Public
that the company proposes to make
applicationto the
Central Government under section 13 of the
Companies Act, 2013 seeking confirmation in
terms of
the special resolution passed at the Extra
ordinary general meeting held on 6th
December 2024, Friday to enable the company
to change its Registered office within state of
Maharashtra from C/O MOHAN DASHRATH
KANOJI, IBM ROAD GITTI KHADAN,
KATOLROAD, NAGPUR, MAHARASHTRA,
INDIA, 440013 to C/O SURESH MOHAN
JAJUNDA, BUILDING NO.T-10, FLAT NO
1605, RAHEJA VISTAS, PH-IV PUNE
MAHARASHTRA PIN 411 060.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of
the company may deliver or cause to be
delivered or send by registered post of his/her
objections supported by an affidavit stating the
nature of his/her interest and grounds of
opposition to the company, within Fourteen
days from the date of publication of this notice
with a copy of the applicant company at its
registered office at the address mentioned
below:
Femina Life sciences Private Limited, C/O
MOHAN DASHRATH KANOJI, IBM ROAD GITTI
KHADAN, KATOL ROAD, NAGPUR, NAGPUR,
MAHARASHTRA, INDIA, 440013
Forand on behalf of the Applicant
Femina Life sciences Private Limited
Sd/-
VINEETA RAJAK
Director
DIN — 10205144

Hinduja Housing Finance Limited
Branch Office: 1th Floor, Buti Building,

Block No. 101, Civil Lines, Nagpur-440001,
Maharashtra,

T Corrigendum |

In reference to the E-Auction Sale Notice
published on Date 09/12/2024 in Indian
Express Nagpur regarding Borrower MR.
DHARMENDRA DONGRE, the symbolic
possession date of 21/11/2024 was
wrongly published. correct read as
symbolic possession date of 21/11/2022
All other terms and conditions
remain unchanged.

Place: Nagpur Authorized Officer
Dated: 11/12/2024 Hinduja Housing Finance Ltd.

Change of Name

[, NALINI MADHUAR PARALE,
spose of No. 6821800 Ex NK
Madhukar Keshavrao Parale,
R/o. Ramnagar Near Well,
Wadgaon Road, Tah, Dist.
Yavatmal - 445001 have
changed my name from Nalini
to Nalini Madhukar Parale.
My date of Birth is
28/02/1954 (Twenty Eight
February ninteeen Hundred &
Fifty Four). That, Nalini and
Nalini Madhukar Parale both
names are pertains to one
person only and in future my
name will be used in all
documents as Nalini Madhukar
Parale.

Form No. INC-26
[Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014]

Before the Central Government
Regional Director, Western Region, MUMBAI
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of Sub-
rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

In the r”a!t’ter of
BIO LINK ORGANIC CERTIFICATION
PRIVATE LIMITED
(CIN: U74999MH2019PTC324753)
House No. 74 Dehankar Layout, Yavatmal,
Maharashtra, India, 445001
....... Applicant Company / Petitioner
NOTICE is hereby given to the General
Public that the company proposes to make
an application to the Central Government
under section 13 of the Companies Act,
2013  seekingconfirmation of alteration of
the Memorandum of Association of the
Company in terms of the special resolution
passed at the Extra Ordinary General
Meeting held on 10th July, 2024 to enable
the company to change its Registered office
from "State of Maharashtra” to the “State
of Chhattisgarh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature
of his /her interest and grounds of opposition
to the Regional Director, Western Region,
Ministry of Corporate Affairs, Everest, 5th
Floor, 100 Marine Drive, Mumbai-400002
within fourteen days from the date of
publication of this notice with a copy to the
applicant company at its Registered Office
at the address mentioned below :-
House No. 74 Dehankar Layout, Yavatmal,
Maharashtra, India, 445001
For & on behalf of BIO LINK ORGANIC
CERTIFICATION PRIVATE L|M|';|(airl>
SANTOSH PATEL
(DIRECTOR)
Date : 11.12.2024 DIN: 10673292
Place : Yavatmal

Description of the Inmovable Property: Description of the Inmovable Property: All that piece and parcel of the That the property
situated at within the local limits of Amravati Municipal Corporation and within the Jurisdiction of Sub Registrar Amravati, bearing Field
Survey No. 17, Converted in to Non Agricultural vide Revenue Case No. NAP 34/Benoda 34/1981 1982, that the order passed on
11.06.1982, therein Layout Plot No. 100, admeasuring 4928 Sq. Ft. (457.99 Sq. Mtrs.) Out of said Plot Eastern Portion admeasuring
1983.92 Sq. Ft. Out of said Plot Eastern Portion of North South Division, admeasuring 991.96 Sq. Ft. thereon residential House, at
Mouije Benoda, Pragane Nandgaon Peth, Tah. and Dist. Amravati. Bounded :- East : - Plot No. 101, West :- Remaining portion of Plot,
North :- Road, South :- Remaining portion of Plot

4| TCHHFO06 MR. Rs. 8,88,133/- Rs. Rs. Rs.13,85,338/-
22000100 | FRADHESHYAM (Rupees Eight Lakh 7,95,000~ | 79,500 (Rupees Thirteen Lakh
089631 RAMBILASJI Eighty Eight Thousand (Rupees (Rupees. Physical Eighty Five Thousand
SONI One Hundred Thirty Three | Seven Lakh | Seventy Nine | " | Three Hundred Thirty
MRS. SAROJ Only) & 26-12-2022 | Ninety Five | Thousand Eight Only) as on
RADHESHYAM Thousand | Five Hundred 04-12-2024
SONI Only) Only)

Description of the Inmovable Property: Al that piece and parcel of the That the Property situated at within the local limits of Amravati
Municipal Corporation and within the jurisdiction of Sub Registrar Amravati, bearing Nazul Sheet No. 81 D, Plot No. 244/1, admeasuring
492.81 Sq. Ft. (45.8 Sq. Mirs.), thereon Residential House, at Mouje Gaothan mravati, Pragane Nandgaon Peth, Tah. And Dist. Amravati.
Bounded :- East: - House of Bhurekhan, West - House of Rambilasji Soni, North :- House No. 7/210, South - House No. 7/212

At the Auction, the public generally is invited to submit their bid(s) personally. No officer or other person, having any duty to perform in
connection with this sale shall, however, directly or indirectly bid for, acquire or attempt to acquire any interest in the Inmovable Property
sold.
The sale shall be subject to the conditions prescribed in the Security Interest (Enforcement) Rules, 2002 and to the following further
conditions:
NOTE: The E-auction of the properties will take place through portal http:/bankauctions.in/ on 28-12-2024 between 2.00 PM to
3.00 PMwith limited extension of 5 minutes each.
Terms and Condition: 1. The particulars specified in the Schedule herein below have been stated to the best of the information of the
undersigned, but the undersigned shall not be answerable for any error, misstatement or omission in this proclamation. In the event of
any dispute arising as to the amount bid, or as to the bidder, the Inmovable Property shall at once again be put up to auction subject to
the discretion of the Authorised Officer. 2. The Immovable Property shall not be sold below the Reserve Price. 3. Bid Increment Amount
will be: Rs.10,000/- (Rupees Ten Thousand Only) 4. All the Bids submitted for the purchase of the property shall be accompanied by
Earnest Money as mentioned above by way of a Demand Draft favoring the “TATA CAPITAL HOUSING FINANCE LTD.” Payable at
Branch address. The Demand Drafts will be returned to the unsuccessful bidders after auction. For payment of EMD through
NEFT/RTGS/IMPS, kindly contact Authorised Officer. 5. The highest bidder shall be declared as successful bidder provided always that
he/she is legally qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be in the discretion of
the Authorised Officer to decline acceptance of the highest bid when the price offered appears so clearly inadequate as to make it
inadvisable to do so. 6. For reasons recorded, it shall be in the discretion of the Authorised Officer to adjourn/discontinue the sale.
7. Inspection of the Immovable Property can be done on 17-12-2024 between 11 AM to 5.00 PM. with prior appointment. 8. The person
declared as a successful bidder shall, immediately after such declaration, deposit twenty-five per cent of the amount of purchase
money/bid which would include EMD amount to the Authorised Officer within 24Hrs and in default of such deposit, the property shall
forthwith be put to fresh auction/Sale by private treaty. 9. In case the initial deposit is made as above, the balance amount of the
purchase money payable shall be paid by the purchaser to the Authorised Officer on or before the 15th day from the date of confirmation
of the sale of the property, exclusive of such day, or if the 15th day be a Sunday or other holiday, then on the first office day after the 15th
day. 10. In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/Sale by
private treaty. The deposit including EMD shall stand forfeited by TATACAPITAL HOUSING FINANCE LTD and the defaulting purchaser
shall lose all claims to the property. 11. Details of any encumbrances, known to the TATA CAPITAL HOUSING FINANCE LTD, to which
the property is liable: as per table above. The Intending Bidder is advised to make their own independent inquiries regarding
encumbrances on the property including statutory liabilities arears of property tax, electricity etc. 12. For any other details or for
procedure online training on e-auction the prospective bidders may contact the Service Provider, M/s. 4Closure, Block No.605
A, 6th Floor, Maitrivanam Commercial Complex, Ameerpet, Hyderabad 500038 Email : info@bankauctions.in or Manish
Bansal, Email id Manish.Bansal@tatacapital.com Authorised Officer Mobile No 8588983696. Please send your query on
WhatsApp Number 9999078669 13. TDS of 1% will be applicable and payable by the highest bidder over the highest declared bid
amount. The payment needs to be deposited by highest bidder in the PAN of the owner/ borrower(s) and the copy of the challan shall be
submitted to our company. 14. Please refer to the below link provided in secured creditor’s website http://surl.li/uuktzq for the above
details. 15. Kindly also visit the link: https://www.tatacapital.com/property-disposal.html
Please Note - TCHFL has not engaged any broker/agent apart from the mentioned auctioning partner for sale/auction of this
property. Interested parties should only contact the undersigned or the Authorised officer for all queries and enquiry in this matter
Sd/-
(Authorised Officer)
Tata Capital Housing Finance Ltd.

Place : Amravati
Date : 11-12-2024

Outstanding Un applied
Type of amount as on | interest w.e.f. |Penal Interest Coisnté(ltjlslrges Total dues
Facility date of NPAi.e. 29.01.2024 (Simple) by Bank (in Rs.)
as on 30/09/2016| to 31.10.2024 :
Cash Credit 24,93,624.63 24,54,840.00 | 4,08,694.00 | 1,14,192.00 | 54,71,350.63
501705010050099
TL 14,41,934.26 14,18,697.96 14,594.00 0.00 28,75,226.22
501706110058149
TL
501706310000012 3,36,194.28 3,56,045.76 2,468.00 0.00 6,94,708.34
Total 42,71,753.17 42,29,583.72 | 4,25,756.00 | 1,14,192.00 [90,41,284.89
Total Dues : Rupees Ninety Lakhs Forty One Thousand Two Hundred Eighty Four and paisa Eighty Nine
Only.

Kavthemahankal

following website.

Kavthemahankal, Dist.: Sangli
PWD Department E-Tender No.2, 2024-25
Chief Officer, Kavthemahankal Nagarpanchayat

is inviting online E-Tender from following website under
Central Assistance scheme for 1 work. The detailed
information, terms and conditions are available at the

Main Portal : "http://mahatenders.gov.in"

Kavthemahankal Nagarpanchayat

Nagar Panchayat,

Signed/-
Chief Officer

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF V.G.l. PHARMA PRIVATE LIMITED

To secure the repayment of the monies due or the monies that may become due to the Bank, , M/s.Extreme

Webtech Pvt.Ltd through its Borrowers / Co-Applicant Mr. Rahul Laxman Thakare ,Mr.Laxman

Thakare and Mr. Ganesh Vishwambhar Wankhede have executed documents on 30/11/2023 and

15/05/2015 created security interest by way of Mortgage.

Mortgage ofimmovable property described herein below:

« Property No.1: Shop No.7( Whole) admeasuring 7.27 Sq.mt & Shop No.8 (Southern Part) adm.3.77 Sq.mt
on Ground Floor in Harsh Ganesh Apartment situated at Hatte Nagar,Latur in the name of Mr.Rahul Laxman
Thakare

* Property No.2 : Shop No.8(Northern Part) admeasuring 11.04 Sq.Mtrs(Carpet area) 17.84 Sq.mt saleable
area at Ground Floor, Harsh Ganesh Apartment situated at Hatte Nagar, Latur in the name of Mr.Rahul
Laxman Thakare

* Property No.3 : All that piece and parcel of the NAresidential Plot No.55 admeasuring about 1500 Sq.Ft.i.e.
139.35 Sq.Mtrs from the layout of the land bearing Khasra No.320/1, P.H.No.46 situated at Mouje
Wanadongri, Taluka Hingana, Dist. Nagpur and the said plot of land is Bounded as under:-On or towards
East : By25Ftroad, On ortowards South : By Plot No. 54, On or towards North : By Plot No. 56, On or
towards West : By Plot No.40

Therefore, you are hereby called upon in terms of section 13(2) of the Securitization and Reconstruction of

Financial Assets and enforcement of Security Interest Act, 2002, to pay a sum of Rs. 96,16,982.69 ( Rupees

Ninety-Six Lakhs Sixteen Thousand Nine Hundred Eighty Two and paisa Sixty Nine Only) together

with further interest and charges at the contractual rate as per the terms and conditions of loan

documents executed by you and discharge your liabilities in full within 60 days from the date of receipt of this
notice, failing which, we shall be constrained to enforce the aforesaid securities by exercising any or all of the
rights given under the said Act.

As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented from disposing of or

dealing with the above securities without the consent of the bank.

Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI in respect of time

available, to redeem the secured assets.

Note: Whereas previous notices issued under the SARFAESI Act 2002, is hereby withdraw. This notice

prevails over all action taken by Bank under SARFAESI Act 2002. For Union bank of India

Authorized officer
(This notice is also being published in vernacular. The English version shall be final
if any question of interpretation arises.)

indianexpress.com

When there is a breadth of

news sources, | choose the
one with depth.

Inform your opinion
with detailed analysis.

\

The Indian Express.
For the Indian Intelligent.

S ThelndianEXPRESS

-JOURNALISM OF COURAGE

RELEVANT PARTICULARS

1. | Name of corporate debtor

V.G.l. PHARMA PRIVATE LIMITED

Py Date of incorporation of corporate
" | debtor

June 03, 2011

3 Authority under which corporate
" | debtor is incorporated / registered

Registrar of Companies, Maharashtra,
Mumbai. Registration No. 218263

Corporate Identity No. / Limited
4. | Liability Identification No. of
corporate debtor

U24200MH2011PTC218263

Address of the registered office
5. [and principal office (if any) of
corporate debtor

Plot No. J-8, Phase 3, MIDC Akola,
Maharashtra — 444104.

Insolvency commencement date
6. |.
in respect of corporate debtor

December 03, 2024 (Order received on
December 09, 2024)

7 Estimated date of closure of
" | insolvency resolution process

June 01, 2025

Name and registration number of
8. | the insolvency professional acting
as interim resolution professional

Mr. Kshitiz Gupta
IBBI/IPA-002/IP-N00721/2018-2019/12140

Address and e-mail of the interim
9. | resolution professional, as
registered with the Board

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: kshitiz.ca@gmail.com

Address and e-mail to be used for
10. | correspondence with the interim
resolution professional

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: vgipharma.ibc@gmail.com

11. | Last date for submission of claims

December 23, 2024

Classes of creditors, if any, under

13. | as Authorised Representative of
creditors in a class (Three names
for each class)

12 clause (b) of sub-section (6A) of | Not available as per information
" | section 21, ascertained by the |available with the IRP
interim resolution professional
Names of Insolvency
Professionals identified to act . . .
Not available as per information

available with the IRP

(a) Relevant Forms and
14. | (b) Details of authorized
representatives are available at:

a) Web link: https://ibbi.gov.in/en/
home/downloads
b) N.A

electronic means.

Date: December 11, 2024
Place: Mumbai

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-
VI has ordered the commencement of a corporate insolvency resolution process of
M/s. V.G.l. Pharma Private Limited vide its order in CP (IB) No.1261/MB-V1/2022 on
December 03, 2024 (order received on December 09, 2024).

The creditors of V.G.l. Pharma Private Limited are hereby called upon to submit their
claims with proof on or before December 23, 2024, to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by

A financial creditor belonging to a class, as listed against the entry No. 12, (Not
Applicable), shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 (Not Applicable) to act as authorised
representative of the class [N.A] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

IBBI/IPA-002/IP-N00721/2018-2019/12140

Mr. Kshitiz Gupta
Interim Resolution Professional

AFA valid upto 31/12/2025

NAGPUR
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Form no INC-26
|Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]
Before the Central Government Mumbai

Region,
In the matter of the Companies Ad, 2013,
Section 13(4) of Companies Act, 2013 and Rule
30(6) (a) of the Companies (Incorporation)
Rules, 2014
AND
In the matter of Femina Life Sciences Private
Limited having its registered office at C/O
MOHAN DASHRATH KANOJI, IBM ROAD
GITTI KHADAN, KATOLROAD, NAGPUR,
NAGPUR, MAHARASHTRA, INDIA, 440013,
Petitioner
Notice is hereby given to the General Public
that the company proposes to make

applicationto the

Central Government under section 13 of the
Companies Act, 2013 seeking confirmation in

terms of

the special resolution passed at the Extra
ordinary general meeting held on 6th
December 2024, Friday to enable the company
to change its Registered office within state of
Maharashtra from C/O MOHAN DASHRATH
KANOIJI, IBM ROAD GITTI KHADAN,
KATOLROAD, NAGPUR, MAHARASHTRA,
INDIA, 440013 to C/JO SURESH MOHAN
JAJUNDA, BUILDING NO.T-10, FLAT NO
1605, RAHEJA VISTAS, PH-IV PUNE
MAHARASHTRA PIN 411 060.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of
the company may deliver or cause to be
delivered or send by registered post of his/her
objections supported by an affidavit stating the
nature of his/her interest and grounds of
opposition to the company, within Fourteen
days from the date of publication of this notice
with a copy of the applicant company at its
registered office at the address mentioned
below:
Femina Life sciences Private Limited, C/0
MOHAN DASHRATH KANOJI, IBM ROAD GITTI
KHADAN, KATOL ROAD, NAGPUR, NAGPUR,
MAHARASHTRA, INDIA, 440013
For and on behalf of the Applicant
Femina Life sciences Private Limited
Sd/-
VINEETA RAJAK

TS,
Sufieres S Te SR, TISTR 9,
o0 ©

Director

DIN - 10205144

SRR SgINoIT

(zTea—T 3Fs JveH! 918 3fTp e (WfRes uRwwas wfgsar)
e, 09¢ =7 AR € afale)
1.5f. e, wEf urrege foficss umaie @er Agw SvarsRar

9. | HURE AR |

1. 5i.ama. vl T fofes

2. | PUNe U TR A

03.0%.3099

. |[Fe_sremsiin @Re
© | e weenfie /Hicoma @

For fReus, weRE, HeE, FieuieRor .
Q9EIET

&g s

. 1 1 Hoiell, TiS® Wa= A1 IR A%, 99 TR AF 440010
‘Iﬁ'ﬂ“ 0712 - 2559750 ﬁ-ﬁﬂ . recoveryrongp@canarabank.com

Aol Jieria AT 132 Hﬁaﬁﬁm—mﬁagﬂemﬁmm
il aﬁﬁé)ﬁﬁwﬁaﬂwwaﬁaﬁémm@éﬁﬁﬁ/wﬁmﬁwﬂmwﬁﬁﬂ

a‘-l‘frﬁtra'ru‘-'rﬁma

maﬁmmﬁemmmfmm

.| PoiERM TG | TAW | F QR P, [P G| H DoredT qﬁﬁﬁ e | TS R AT
F.| I | w9 ST | gt e Reiw AR
1. |l = s | HOUSING T 37,13,684.88 g00% afteier ad 9 onfdr gaer dafdr wife .
gear: o / an PR | e R TR TSR A
qﬁ;?ﬁ;ﬁwg AR, nfr @t wfE Qe @ .
. 41 62 /1 mifers EE HIS - YHedrel
e 2, foeam
Us, TR -| CANARA a8 %, JOLIT30 | 9.35% we st @ﬂm T;fgg
440013 HOME | 164003840906 4 4,03,905/- +mﬁF;:H +2 9% it /29, g . 385, Gt 7. 44, fdt wd =
LOAN g2 @ 504, fiic . 679/18, o€ . 15, .
SECURE AFearst 3Y R, arR wemad anf|
et OH 3 AR =T g, o, 3nfor . AR
3Ny SR @reltagso: gd: 9 At e,
af¥g: wile 9. 37, Iwk: Wil |, 30, Sy
e H. 28.

RIS AT ) (e o GAeRITe! eI/ TROT 3V Sdoter! 3iTe. SReied] IRl 9 STCIGR TY Holre] UNahs HRUATH A SR auiel Wi a¥

geifderedT ARG A9 URBIHT SRS (TTUIY) off qifida BRogrd 3ifel. R Y8 HolaRihs STl 2harh! Yaehd T ferad el d Sax @Hrare! A
feelear TREURGH 16 fRTHredT sid WRa®hs HRudardl dArerd a9 13 (2) 7Y ATTTel QUaTa Id 8. TNl Yadd Rans Heugrehaal agyef
ST 1T 13(4) ST W fdhar BIVCHTE! SRhrar SUGRT HRUART 1] 3%, TT =eR, 0T = GeRiAc Rard @reilel 9 TT8Y HicTHeorder hodrs]
YehIT] GER RUGRAIS! Micrdel TS, BT BIAST [hal HIVATE] BIIETTHR ATBTell YIS S-cicd] SUx DIVIE] BRI Y = Sadl 38, T8

PHIUNC SRUDIET DIANS SNTSfed!
Y. | 7 /e amgfaferdt
e iR F8

U24200MH2011PTC218263

HANT SRR

(TR ST )

4. mmammﬁaﬁ 9= ¢, W 3, CHERA s

HeENTR — 88890y,

: o : —

f2. 03.93.202% (3RY W &, 0%.92.3038)

qREaE oRa Gfhar SHi=i =t

fSwror « TR

fa=i® : 10/12 /2024

(STiriiel ¥ AuaR UTRY SRVA Age)

HieTH ArSfAugrIiS! SUaa] dovedl HeHid SHBadl (SARFAES!) eieir=ar a9 (13) =41 Sufigd (8) TR SiUe! w1&T devgTe At 3118, SH=l IRIHS S
STTeICUT TR RS URSIER GFaTell AFTUTE ISR T ursfavard sief 8

yiferg SfEeR!
BN P

dorel §o Ganara Bank

& Dwddn il of Ieols Ui estis irg

'ﬁ;!‘ﬁh‘ Syndicate

& TR
ufgdll A9Tell, Tied HaH I SRR AS, AF TR 6. 440010

9o recoveryrongp@canarabank.com

| wr g |

wgraredf, RygaRegorer T e a9 3% BIg+ R1Id Ty TS TIhiaAc e RiagRe sevwe Yac 2002 =7 3(qvid e

9. m ﬁ:ﬂfﬁ ﬁ- 09.08.303Y
IRy ovg aftrer o @ | oft. farfe
¢, | P SeleEd ';a‘liﬁaaa%r IBBI/IPA-003/IP-Nool39/209¢~
19 g Alguftewor iR 209% /939H0
- ﬂqm:qm—qqq%mnﬁmﬁfamrqﬁ
3. %W”?‘"W'?mfg ARG STFAEM, gl Id, Jag-gooqoq,

“q‘—ﬁ'ﬂ el : kshitiz. ca@gmail.com

3aRe RG] arferepraNE
90, WWWE

oWl ¢ Uh-4R, ufgem Hotem, WiEH  Hid,

SAGEaTeT SIS, Piale! gd, Jag—¥ooqeq.
3- Hel ARIE! ¢ vgipharma.ibc@gmail.com

99, aﬁmﬂmmﬁqﬁmﬁ

f2. 23.92.303¥%

qq. | TR 29 =T SU-3FET (&T)

agaRdRIfRT Suerey MigdTaR Sueey @

fFrgam
R | oRem st T8 (Y2

AIIRUTART IuTee] HrigdTarR Sueree gl

. | &) aftm oftffifar quefie

) Heftig w99 o : hitps://ibbigov.in/

en/home/downloads
1)

AGR I UG AT SR D,

Hd(AEaEl) @
0?.9.203% =it e ok,

FIoamg,. wEl Wiaee fofiesen v=ei-n g Ry Suar A9 Ed @ ik
f2. 23.92.202% ISt a7 AegE g gl 1. 3. 9o WY fafd Twyen oy ovE afferaies

Y S HIEY e,

farftr weepit e graTe R S0 Jelagie AT WG NP, 3 | YAl

Uy do R _mnfeewer, g8 amEr-¢ @
ﬂ%’rﬁﬁm mmﬁﬁﬁmﬁﬁewﬁwwmwmwﬁ
., 9269/TEI-5/3037, R 03.92.203% (Iyw whopd! aue f.

T g qRIEATNE A TR SUTATER a1 Seldgi-e HISHT HIaY PRi.
e F. R (I =) oiala Sfeg ol frfiy amert ot die mfie
aneg(fafire @f) sftera gl v o0 FRvaredt fevo &, 93 (S TE) 79
feofia Gfteg & oRawmgH i Geprel e @l

g, RUTH FRUR g WY el &8 gl el

fs : 99.93.303% farferst e
fo@mr : g oA o Aftert

IBBI/IPA-003/IP-NooWwlq/09¢~-309% /939%0

TURY &4 f2. 39.92.3034 T«

BRG] & DA d® Aferda IfererT ame. a9 REgRE e (TIniHAe) o9 2002 (54 o 2002)(@ge “erfeifraq” ==
HaHa) o WM 13(2) =T Higad aradl WV ¥ 3 =T Jaid doiarR Al [SHIS Alfed (RIS @ifelsd 798 38 &9 qgda-d

Seifaciell P |Te WE & o1 UIKiHax 60 fEaaiar g WU SRvarl Sgevdr gaal e geifaciedr aREar el ardl.
HOIGIR Tl NGl AYUTE DHRUGTHRI L] e SRearge SwoiaR T AT Siedell JIER Gl QUard A B, Wretid fFeiedr 13(4) 98
qATEAT SATOTAT 3 1 3 8 3T 9 =T Iaia Wiellel seRG  [eiedT Wuiren €l Gaal TTeid Seoifad qREdl Haal 37E.
IRy Ho HoigR T/ AMH Sl AT QR a¥lel utirea] vl HTalel 9ol QU = HRUATHRIAT A1dhig fGel] Sid 3Ale DI Yalel Wuild g

RGHHARIE TSI STIOT = WA QUTE0] Ny S =] ATATHE RIS Afeel. Gierd Arewrdl el HRUATATS! HulqRTd oal  SIIere
et 13 AT SU—HerH (8) FTe ARGITS! BotaIRTe 92y F&T AT et o7

INiEE]

[ T P s .41 e v B < S iy <ol AR e ., dws 03102024 08 12202436
TSR 1126.85 @it #ft el sefiiten @, <. 53 / 3 AP 53 / 12 &5wes 6435 @t +ft (R 5019 9, T ¥.48,02,968.09/- (7
UG- TS M | 2. . 53 / 3 U anfdr gAR 1416 AR @, 7. 53 / 12) Hrow- A, Hraee waof 3R ST T BT BTN

ﬁﬁwmmﬂ 503 Hafer fdee 3 oRar 109.84 1Y, ur=ar wofer 09.12.2024 mmmqu
T e &R SRl RS W Wae o TR seEe JF RS e TEER )

gy . 499 /7/fS, f&dt wd 4. 660 /1, f¥re 5. 67 HioT- 9E, AFMR AR

AEFTRUTeIdedT §gaId are 4. 68 |1 3for i, ArrgR snfdr aqRir- gd: 9.00 913 ve s,

ufdem: &, 5. 53 / 11, I wife . 81 anfr 82 wrdt wier!, aféor: 18.00 Av# &g et

IS

2. | 1. %, TERTS o T | e <Rt sefieren darRR aresa A, 70 (WrT) Sawes @ER 59.80 Wt ey Ryt wd A, |01.10.2024)  02.12.2024 it
M. AT 9@ 2. M| 203, fire 5. 174 Ao AFR WaaE T TR ISR HEFFR B . 70, 1S A, 28 m— ®.32,24,127.93/- (P4
ity e et v cette 4t agRian- g wite, afdem: s, Sar: wife A, 70 =1 SdRa WrT, R s 10.12.2024 | ) et Snfor saroore
IR~ AR e n Y )

fésiw : 10 /12 /2024 q@z:,vm

S : AR S5



Amit-old pc2
Rectangle


www.navarashtra.com

n 3:Rf I u /navarashtra

7w, 99 i 208 | STALIOG

mmm%,%emwﬁmmﬁaﬂwﬂ

TAHTRAT 44 BIG Didi

\ge,  green.  witd

ww_aa, e feer

BRI HIBARI Tf-eh TR
SR R oT #0. HE o™
\feeeat, geraee. mw L) Teiford  THEes SR Tfees. =T 7,
, T . YRT=T 3Tes W IS SISTRIIRA X A
SR T§ A TR, YR Hae iy i TEIE SIEe. A1 ST HRAGR IS A SIS e
WWW . s " 'a'm“wimaﬁm” PREl TR T AR, qsﬁﬁnﬁ TS ERTRIeAT ST
mﬁﬁé]ﬁ(aﬂwmﬁﬁaﬁrﬁaﬂﬁ Wl TEEE A UfRiTR @wﬁmzoﬁsﬁw@wﬁaﬁw . ;
TelToseh POT . erea A ™ ‘“éﬂ‘gﬁm;? TRAHITET G § oK U89 ST 3. 4% Sfkfeal A aeiee gﬁmn@aﬁwwﬁuﬁc% 93,03 Wit SHEFER 3T
i foum %o R, WRde T Aebl, RANIS FTTE Ualieeh  ¢Q,uRo.04  oR & SOl 3k fohal  o.ox ZdadieAl €91 : SficReish Wehid T SSIRIG
SIS TYUT ST SAUeahe W I, T &lielies a1 T g TR St e, SR, TR A 339.0¢  EERUTHE 3%,8%0.04 o &€ T, 9T Wi Sfe ¢¥.¢4 (ATGET) R
TERIEE SRR URd oM. S SMr AU fEor s SEAT 1S : GoA0o OIS F, Sl el 0.0 ToPI alew  SIINE™IN TH 9 A 2003y TR 3T,
YA e i g iIaie dqes G B S Ro0R A 3023 T YRA Sere
e oA TR A @ w e e A & e A ey ey sﬁﬁﬁmmﬁ IR HeT Yo
hefes =l T e 3 S, 3RY JereRvl el el @@ BI. R02¥ =R & W Wfeert 3.9 _ S T S S S i : 0%.22.202%
THCRIRSTE! T hiqeh &1 3T :T%am Aeefta APRIASA TS T . TUTST TG SRR w $-2=fin fiftmr =
FHifers e G =TT FEARI ' ST THE A 3Te. ARSI &t femfie Yot sxaremyer o et % AT e @ wareTad e st
FOTH . Yo I & Wfed  SER0T AT 3TH TR STRT S, T R WEn decaraEl  MaeHl, guutell. Sfaadt WSS || s (§-ewsiin) = mem g e s w s,
TS, Host Aed ot ISR WRAE R SR STUel qoiduT e 378 ST . R00¥ d 0%% WA T[S [AUh  AGoRHE W || [t formwn : drr- e wdard s s - wdder /e A
SrfTER AN HEAY HA TR, GoHUIH UM i, RS He T o WA Fes 3.} SRR {% THRA] THEA 34,{%3 B ||| avtwdsta wavawa i 3 @ vs doher gt deen s s
TSI HoTd [l T T TRAM oRTeodll WehRel Sfeeh &R0t TFh BN R0%¥ FR A TS SRS FH.

i Eaa ﬂ_alaﬂﬂ oftus |
03y A EUIR 32, 3o RIS

STeTarad RIS €d QU & ufcste b -

nfggren e orel Heles grarr o FéL. & AT dueil ATqdia sarTesad e 318, Hehevl 2004 Alesd T8,
o 3T, TR W o IR el SfevNd 2IeT HieRiel afisu S Eld. araifde, eI TeReIS 200y HE
AT R TS AR, FEA A R SISt Elell. HIA, Uil [Tt 3g STes! =TTéld. w1dest erel Fiee et Ue
WWW%W PR SN =T A1 fIhd 31T, AeidRel Ua3RSSS S =iig H=IH 3da ad.
AT AR ‘§e’ IS AWMU BIAI. HRUT ‘G’ T SIS I SSHEh AIGUIIET 3751 shosl
T T Fifiiaes. AR T8 TSROSEAHE! hig 2R, TSRGET  3R.

I HISIRE WAST T 3G 3. TSRS hHieh hig ‘€’ 7 & UEGT ST hid EOMS 2 ¢
HIEIT T Vo= bl SR BIAid. R sha-ia Afegiioeg Aol SISt o faees! 3=
q AT B AR ‘e’ B ARSI ST RIS hosl SSAT THT TGS hoAq
T URIUT 3ME? : SRlereh, ST AT dSHAFh SoouA  SIol. AfGST THEEl sha-l Afear
ﬂ%ﬂmv@ﬁmﬁm &I B, AEgHe! JSHE Teul S dder  SidMeRe  fofiesy
ge' o A f@ o, fem wHISE URwIfGsiEr W wuE ol S ARt doeid 96 sodeh
TSRS AT higeR 3T UdST ‘&g ge’ ST aFf QR (TEA)  HREE Bl his AR ARl

aﬁwwﬁuﬁw@mwmw

\fgeel, IeEwer. FEHe A T
AR I Weal Fifaes #l 2R
fefr ™ wwdw R
SHI( SR ) TR T TR

ST FoI SIS 30T Srefeereiaal FRIAR FU@EUR STed. HeMg | TS - e o 3 o Hf i afefin
S e SR 1 e, 31 TR e Sevael @ A W?Wﬁwwm ZE‘?W
TR S SR A SR T A, S < o A S e e, || S o T
FOTOR (TEER STEGG ) § &F, el g AeaEre Tl Fatded ®™ FOM TR, | | 3o gemon. (3w wme am). @@
THSH BT SO] STfHERITS! S AN 3R, Thedl HEAS o R ORI 6 | |1 sfaifom 567 £ 3. 1,34,0¢,00.20,
T 0T ST 3. IR TS ST CITEIS! SRR Aadeal TS | [3: % 2,23,Goe. 00, Hraltert foies
n@m@é;&) # T opl WO WS 93, S O W o3, R SR ol || ot b B o,
Hfera TR VAR AR Sl e wifsen Suarde) wHE e [Wmed | (1o oo
Tz el Teg-Rud! fFRIaRTt hepl. o P ot Sheuare Sollel TS o Heaad! sl m ;;;'ﬁfv_i,eps_gwfg
TER VKIH T AR S B, I8 S TR WU TGHR WIhRA STed. AR, || . 0825
TSTRIAHI 2330 T sferel STRAT TRIEEHE o~ Hated STerd) (T SR S )
el (ST ) SRR Hea N i Jeisieh  aerl & 4% TRRIeR SEReT 8T, S €1 S—
SROTT i eehigst 1k ST G @i e T el Tl 3R, - =l -
D6HWHCONIIOF 202425 (Tender

3idisiierd 2030 Ufd ¢o 31 Sicted forata
TaooT. STH o1 S-ehiAd ST STTETSea huri- HiTesem
ARAGT 030 TUd THUT JTH ¢o 3765] ST fafd v
o S 3TR. 7 03y, TT JUH R0 3765 ST HeATAT
R G ST 3R A SAMSHT Aichaer= aRE Iurerel
WWMWW "giere Tfte'ed & S
T, d TS F ST ¢ SfET e Ul WEHR,
R YR B ST, I2-0-Tesh(SIRET) 3g 711 31
TE AFEREREEd i A TR, STl R e
AGEATAT T YR e 030 Fid it 09 ¢o a1
ST AU T S TR,

CIe Tiett afreTet
UamYr 4

IR, @ daweE e G
ot e e W
HehT 3R S 2.
A et frfeT diarme
M wWE  MEEHS WY
fecamees @ foR Seo|
T 3R,

o), HEAFE AT FHvH
W%ﬁlﬁaﬁwa@.nﬂm
o T ST 3= To-ae A
ol ST | ST
B STEAMT O e skl

RN o6 o). 3T MRAMES
ST foedt Taid Hidt Seistehdr

S gea : 5. 38¥03383.u8 |3amm-.s. 2¢3000.00
Fiferay =7 Fvarh anéia : . 03.0¢.2034 50 7. 3007,
e O W FrvaTen AR /Ui weEsd : og nfed

o FitTesa fafam 3. 03.0%.30%4 50 7. 3. 00 AR AR Hr T,

o upt fgmw @ ffen wefeomsia Fwnr wedm = dEEme
2084/24(A)
f North central railways | EX @crroncr | &5 www.ncr.indianraliways.gov.in

www.ireps.gov.in T T8

Tarania = =reeT wE e g W . q TETSATEA Eele SRR
HiFes (§-2wefin) = mes e fifae smita F@ e

3 - Friferen oo swmr - ei- ol -wEEE- 20 2y-308

T AU : 03 autenidl wHwwd /b gee, - 3 fawme aren st fi-
FHAE ST R 1532 500 1 TR 230y, 00 TEA w13, wHE.

PR e (5.) : 5. 2,0%,55,864.5¢ | SAMITEAA (8.) : F. 2,49,300.00

Ffere #i divari ardr : fe. 3043203 T 3. 3.00 AL

et U= AR EATe ARSI/ qute e« 3y afe

9) st Ffa . 30.92.20 2% Wt 7. 3.00 AR AE F@ HHA. 3) d=EEE
WWW. ircp% 2OV, in = 9L 2093/24 (MG)

[£] North central railways [><] @ CPRONCR & www.ncr.indianrailways.gov.in

i gewmis : T_24-25 ALT ERRU foieR : 04.93.303%

g@mw‘mm,m%mmam

wre faem : diuvnus s s, s ddie Ai-udE s e O ov
heary wude weE seetier fekfzafi @ wem ffay i v.u ey woem
feh 9 e g (smeng) /fEmEfer sk @ Sy gee, febfenfae
FTFHEHIET F9.

WA 9 FATE GUROT
famfia Yo =raeame (S5qm), afem
I, & a1 Hren, wfiEite e, geg
Ted, TS - Yoo oo¢ B Ffemr = .
BCT/24-25/230, Date : 09.12.2024
ST i ea. e o feeRm — awd

FAfmITE 5. 333¢600.3¢ (3. T FIs a0 @@ SN FAR T F
4% am)

& s HErTROfET, SToT

3T HETRRUTCRT, T qREaT faaeTmred Fezar venT |t
Al Sefdlsar 2Rl 91 SHEldl  HAesd  fHferr
Hrfsvara A9 ae. wex ffeRr gEen S won s
A hitps://mahatenders.gov.in 3T ¥a TR . 33/
RR/RoRY T [RRARoRY T 2800 TSTIT TG IR,
e ffaer Tehee 9 f. 28/23/20 %% Tsit e 26,00
g RasrraE e, ey ffasr 53320y IS
HEFTR! 2E.00 ATl FlagmR raan e ufafwel == oy
EEEER G DECH

BT/ TSRS/ R L8 /R0 -4 -
f5:20.2%.303% T 3
Pls visit ourofficia Iweb-site 370 HETRATeTehT, 30T

www.thanecity.gov.in

TAMITEA %, 3hRuc0.00/- Fafem smEw g 5 o)/ -

quiF HIEATE - vy A aftemm : U

v, fafigr . 20.92. 3034 W61 g, 3.00 . & 7 Wty e - Jam
WWw.ireps.gov.in # ITee #R. 2. s mfedewia Fwen ardE T -
TR FEEEE www.ireps.gov.in T HE Tl 3. waEd ) 3-fafae g
TGS [ GETN Hi PR SeHEe TR, FTE S, T R S
S HalE FAHTE IR AT, 2008/24 (AS
*|@ CPRONCR

[£] North central railways @& www.ncr.indianrailways.gov.in

SR U™ Eeheht aReg
it Yo ST (SsU), afvem 3,
& 31 Her, e faam, ges dea, gag

- ¥oo oo¢ 2 3 —faferr g=AT . BCT/24-
25/229, Date : 09.12.2024 amEEE
wid A, wE g fewm : fRr -Sivee
FTIATT : TR, FerTs A1 FRGGad
AT HISHLE A AREHHE WIS
Foen Sl 3 s sE e W
HWE eI God F. 3,38,22,3R6.4¢,
WS 1 % 3,%¢,%00.00, HEHEU fiR
T A : T 03.08.3034 TM 3. .30 @l
TR qURTTRRAT O A e
www.ireps.gov.in I3 9z =T, 0824

yree . Md facebook.comWesternRly

%, HeHE hied A, TER e 7= 9 f&. 02/08/R02¢ Ash e =1 3R, = WA
TH. 3R, T. HEhRI To(-THIvT S 7., TSl Hoke - %0032 Felies TEf-iahT oh. ¢33 WIwahiat
SR A TS e Tolt S, T e 9@ A 5o fL ol/0/300% At FBH
R, T FERYR TRER & EAHH -

3H TREEH A1 T RIS
3 . TEH HEE G bl
R St 3T R I bl

e T AR SRRR R TR AisRg &, TeE Wied . g IR A S
I o SR GoRAI AR FHoarEiaHia & e oires e qu e o o fhen
ST Tel TNl HIIR o A HIEd 3. SR ST HioTaHia ST HIoe! aef féar
TR I S K T TN 3, RIGTHE et HY. AT IR i et FmT o 3R
TR FRICRUT T U R ShedsTHI AU Hishohlch TN, SR el S fehell
M e FREUTES! Hedre icuiiga Sufriieh wa HeSe Hriead SHeR o TeaR 4.
20.00 T {R.00 AT 5T & A HIHER HeaTIIG Trel STERT HIGTTE HATH SUGSH STEE.

No. 06HWHCONIIOF2024-25
(e doe ugdmm g@ert ff),
foars ol 09%.20%%,

sifipan faivewm 3 gl e A, 3ee,
Ferbre @ iz, EEE- wiiRon @it
weftE FmRE G fade sma =

£ sToT WRTATROfIrET, oY
IO qREa R
Frfear =

IV WEFTRUICIERT, 0T RaaT TaamTarhe 310 HErTRaTeren
BT Sheal WO Aifar 3faie faeren 3uer mee et &
quTE Toreer enfor foeran AR o STeRm weie Heh qiE
%00 TIH, ATETH! S, 3T, SToTate! <10l 9T TR AT ATers
ffemr wifevar da ame. wew fHfesr gemn, Ffaar wo sfugpa
THaess hitps://mahatenders.gov.in 3T ¥ TR 7. 23/
/R0y T f53%/33/R03% T .00 TN IUGH R,
Sireen fafesr e 9t 5. 13/23/R0 %% st G 26,00
AT feaeRrvaTe dder.gex ffaer f£.33/23/0 % Isit A
%600 FRTAT THiagErR 2reraEn =i wfafrd g gy saevam
RECH

BT/ ST/ F.HHF/R/R0RY-RY TR/~
fg:20.23.303% FHEHRT ST
plsvisitourofficialweb-site S0t TEATRTTeAehT, 30t

www.thanecity.gov.in

AT SHE SEC S FHAREN T
srie s fime 3 guEn e,
wrfiert sen sdisgn Tl sl
Tel Ffae wwtm wm wea. wwe
fomm : @ iEen gme fawmren
ARy - T g 4= JE @
Hafyd Ad wmifEE wEIgE- sEmEd
FINTTEEH WS $eiee WiE &0
a1 2 e B, g o S
qEA Al 4w, fiéte @ wifEEER
TEATE FE 9 TA AR F. FaEe
Ted ¢ . %,¥0,393.00 /-, AN @M :
% 8¢, c00 /-, Tafee s e
: =1, uvte wremad : o% (7)) A,
JazwTE A - L 30,4320 vy, Fifem
gel wifedl, wiagms w8 swew
deidedl il wvarE i 9 gan qerE
oifedt 99932 www.ireps.gov.in 91
I AR Gl
JaHEe - ﬁféaqa?ﬁwmwm
Al i, wer Ffwia = wEEi
et A @ wd w e e
AT FETE AR ATEE e |
v Aefet,
Faferm s STz

www.erindianrailways.gov.in/
WWW.ireps.gov.in T Iue=a 3.

STER Igayon

(Tl 3 et 1S offth 3fRaT (WRew uRwmmu= ufthar)

Qﬁﬂﬁg @ Union Bank

WHA HERAET IT5FH A Govemment of india Undertzking
AT A TET (So0ke3), B o3, 4T T s, = B T, e - wooood,
W 03T 04ER, -1 ; 1B[NODO‘\SJG’:1||1|0|1hﬂnk0ﬂndm bank
Hﬁ SAH*&ZZIIIIDH&Z?%'!?‘)IZ-Hs R ER AT

ﬁ%‘mga'g
ufa,

FAqH -

%, o At g e, Sfi-v2, Wi =, e e i, e T, e, i W, 19,
TEI- ook ok, WG W ®. 303, ¥ U e, d-fa, GEH AYEE=, M A, TR
=g, Fareer aml.

v, it g, fasn, oft-v e, wieg e, faerd dd dre, i T, e, wifiee qd, gud,
- yootet, ARG W B, 103, 3 11w, aﬁﬁ%m Sl wadE, e AR, A
=, e e,

uﬁﬁam?mm

¥z T Wi fEfsm amen sl st i fami
mwaouaamaacammmmmvslslmmw
AR R Wi 8 A e gad e - weEE (oot \«; P A gl
ﬁﬂ?ﬁmwﬁrwﬁﬂwﬁamqﬁmﬂzﬂﬂ_ | HE TEN [ e e S aee wn
wﬁmmwmmmmmmmmﬁhﬂwm
AREHE T FEiEITE FEE AT W S T T e 1ot/ oy T
i FAEW A A i G wen mm T 63 o/ 2oy Tt A0 A R B
3,34, 5%, b (B0 H7 FE ww 7R ap S a e O we) s e,
ite T g FAE AT G I L T dden 40 el T oft e v g
FAT T e Al deia e o ausiier @iefe S g S AeEET 6.

TR . w00 709y
P Afa . e
— WA T AU | §R.04.30%% :m!“}l A | T
. vefou/r07e | umEEEmEA IR
TrefigEm Fetel ==
disiiamdl | 5. 3,70,7%0.87 | B £,%04.87 0.00 £
2 SomaTE 3,34,594.9%
T A %,
ERURATE

alte wam THg S e 40 e Sl i st O, T g e, s om
A fivam, i o feien 2/ 0%/ 2033 Tt Fromfan et amit amfin warefter st g A
HTEFE I W A 3 famafd) e fein d@ g,
el T MEEE T I fererrn - e el wede Fim iz . 302, 3 7 W, H-fm,
sate, Teum wfem ume o . ot (T E= . vRy), Rem . |, e wi, e g,
F i, Tu-iaoiira fem &, 3 T aien dem,
A A ANE AEE w6 f fefeegee o feegee wis s
iR 3z ez Wi frrie S we vy 9 we W 13 (3) W AN WOV WA B
3,34, 5%%. 0% (599 A9 FE T g wE SeiErEE g deem T am) s 2maEte e,
aek Al s e fafen s e gm, s Fefi e o sEmEren e
e FAEA AT 0 AT WP GE i HE W e Ay o feawia e w,
Y FElE FEET FAEN AR W S A qaee #64 aeie g
FRETE F ArEE AEE AR,
FIEETE TR 43 (413) T AIAN E I MR ST AnEI S Hetie Sresaren
Held FIUHH SRR Sl TF AT T A A ST wE i .
mﬁﬂwmﬁﬂmm*saﬁmm(c}wmmﬁmiﬁm
S S Wi e e IR WEA AT A i WTE.

faffm 1, 209¢ =1 fAffam € afcqfa) e gy
, ik
@.Gﬂ.m.mmﬁaﬁﬁéswuﬁaﬁ%mﬁ%ﬁmwﬁm wnegtt |
weftr quefier
q. | PlaRe o™ T A.5f.om. wmi rreee fafies

2. | PR Aol SR s
¥ | et i/l s

03.0€.2099
Gy fFdys, TRy, gaE, Aiguiiever .

29¢283
PIIRE FUTDIET BARE TS ST
g, |/ fafes Sufiferdt | U24200MH2011PTC218263
SEffheheF FoR

PARS  HUPE gl
Y. | PrifermEr T 9 YU HEfed
(PTEY ST

¢ PURS  HUDIET AU
o IR R GfehaT AT
SIIRT SR ARIBR /U B
¢. | PRumRT STeEl STt
1a g AR HHiD

N rgeR Aleufipa = gleeEl
* | SThererr U @ §-et

e ®. Si- ¢, Bl 3, THSMIER{ arler,
ERTE — 8890%.

& 03.92.20%% (3MRF WH f. 0%.92.203%)

. 09.0€.2024

ft. farfrst ar
IBBI/IPA-003/IP-N00K39/309¢~
209% /92980

oo UH-YR, O Aien, fgm w6,
ARISATE SR8, Piafdeil d, Ja-8ooqoq.
Al IS : kshitiz.ca@gmail.com

. - . ; siRe o ofteE v w-wR, oRer woen, S A,
Waﬂ?ﬁ e B SAeTe Qﬂw.!_@EasternRallway 9o. | THIAERTIAG! ATRIGATET U d | ARSI ISR, Higraet gd, Fag—gooqoq.
felioh : 12/2R/30%% wiftreRa SferRT o@easternralIwayheadquarter £t §-%af aTE) : vgipharma.ibc@gmail.com

99, | g TSI Sift dRRG 2. 23.92.203%
T S e T ok % T : 0jyo: ITINB/IITERUC SR oA TR PR
TR Wferdt-e 8 % & 1’(3, HERT: 0%U0 - RITERUIC g2, | TR 28 21 S9-S0 | s awes AR S T,
v s, ’v' ST, o2 /fTGAd/3U/ 0 /834 P ST
SEER HIUTeRUY, TH.ET, Suieides, adg UE (0.) 33«@ — —
feieR - 20/9R/R0%% queed gDl Sifipa gt
. g, . wrerer, . ¥0330R s e
B | oh Rl T (o FRIFRIRT Iuerey ARATAR Suerets el
- feRR I1eY HETRuTesRTt i )
) et wH g Q) dfdrd wiHdt a9 fofes : https://ibbi.gov.in/
é_ﬁﬁarwa& 0% (QOQX_?OQ\(:‘) 9. ?2)} Slfﬁ'cmmqﬁﬁf?ﬁﬂ'{ quefter ;n;/;\%me/downloads
T foRR IEX HEHTRUICehT SIS W0 ShrHT il SHoR S-Hioal ANTAUAT ||| o wwn twm a0 om @), agia oo R o, 50 a@-g @
aﬁ@ﬂ% H, &t.oit. 3.t yrege ferfiesean olaRe IRITT ox1a Ufshar URY o ST

A Afi(emzd) . 9e9/TEI-6/033, R 03.92.20%8 (3Mew Wipdl ankE R

Q. A€ AT Qo3 LA TUEY Uies SHRUT o IRERTA sl ST Uk Ues 3.8, fed srfamy, ||| 03.92.202s 2f) Rer .

fferer gemr & fAfelr 999 https://mahatenders.gov.in AT YR 3TfIEhT
RY/3R/30% TS 3Igwey 3. 3-Hfaar
https://mahatenders.gov.in = Hehawidler fE. 92/23/30%% T fE. Q/23/30%% TS g.

Hohaeeer & 23/q3/303% @ fa

3.00 T SR RErRuAd Idies.

3I9- g (TRHES-€)
TUE foRR ITeY HeTRuTereRt

wE/-
(Teuer ara)

@oitemg. wrf urge fifiRsw wmer agr MY Suard A emed @t @i
f2. 23.92.30%% Ioft a7 FegefioRta adiet a1, 6. 9o e fifed TR SIARA o¥TT SRS
i TR PRI,

Tl oI e ST IR A geld i ATRHRE AR PRI, 3 e YAl
T G RIRAE FHIT FRUIT SHIAIGR T S ~ep HILIAIT AIGY 1.

et Qv . R (ary, T T qfeg il R et wiF @ aefe
guie(fafie @if) sftipd el weu B wroaRTE) R . 93 (o AE) "l
ferviia Qe o aRamm siftemiiq e fas e,

FPI, LTS PRUR A AR eI G 8 Ahe.
faie : 99.93.203%

famTor - Hag

farferst am

Siafe avma AfERY
IBBI/IPA-003/IP-N0o0oW9/209¢-309%/939%0
TUHT Ay 2. 39.92.2024 W

QERFTW @ Union Bank

TYEN A Govemment of ingia Underteking
Wﬁwmmuo ue), ec 5%, mq i e, = wAE ), H§ad - woooo?,
. 0¥I-33045EGs, -8R : UBIN90OSE3@unionbankofindia. bﬂnk
Tz : SARS82200086437350192425 1 ¥5.08.30%%
uf#, &
i~
% o T T, S, WO 6, e . 4, wrd FicEtl, e v i, s T, gEE
Tem T, 3T, T, MR- WeoR YR, WA,
2. fem T W, e . tou, Tafesn # fim, s ok fan, am, mEL- veeRs s, wmE
HEEA /qETEA,
a9y - firmgfrersmg oy i sis s e o el e frmfeh o
FEE Jo0? F How 43 (3) Nl wrEE A HEW 93 (3) =N AW gL
JuTERE wEE w4 A A UEi- eeiedl (4el) TE A WTEHEA e g
Heelt 3T Fn = wEie e g Jeald g0 ) U@ e [ S HE e Aee e
T FET I HE el AT S SR fwie i g s e wewie
ArdiAT Fren femfdnren wEn weE wH seEE qee e BEi e/ o/ rovy T
il wavamE e e i ﬂ:-ﬂeﬁ A w16 o/ vovy WAl A9 wEd e B,
2,34, 500.%% (FUH SR WE HEAIE TR ST 9 THOOHTE GH W) $9 3,
T TS G HATAT HIE TR T % ATSATRG S q0 S T o S w6 e

T 2. 7%.0u.30%%
AREET A . e
Em o e AU | 7 92.0¢.20%% :{wl:- HAH | U e
f2. 2u/0u 7034 A piedicn]
==
HitamRt | % Po,08,004.60 | % 98,048.37 0.00 5.
Fmfmam £0,77,088.£3
AR | F.8,07,300.80 F. 6, IVELE o.00 £
A %,%8,804.8
T A %
£%,3£,800.4%

qfadE wER - TAfiUen AWEiEEEn g e wui @30/ 0w /30wy TefgEm-
30.0%.30%% A T2, 25,08, 30 %% WA AW 7 HEA =A- ST (WE) - AT @ FeR T/
T - T Y S YA g FA S 30 e e gt e o, T
u A, g wE T A 200/ 3oty 6 Frenfim S smie i mefe wam g
mmﬂwwmwmfﬂﬂf@mﬁﬂw%ﬁm.
el T TEMTEE T AT (o e . 20k, Wi £ o .0 Weg 4, 3 1A,
ﬁﬁm!ﬁ i, sﬁgmm*wm ﬁmmﬂm £3, T . 4, ma e, faem 2 3
e afma T g amit = et forem amh, 3. fafgfrms
%ﬁdm%ﬁaﬂﬁmﬂ?ﬁmnﬁﬁ
S AER AIE A wam A fefemmme o feeeem wiw fenfme
WA 3iE TEE A6 TR S Y Ye0R W FEW 43 (%) T FLAW W A E.

©%,34,900.%% AUF AEE A=, ok A0 3= R fafen woaE e @, s

ﬁmﬁamﬁmmmmmmmmmmmamm

Wi AT s fammim s s, sew oelie wEErSn SEER SRR WH SR

mmmmmmwﬁmaﬁaﬁm

FETSAT FEE 13 (13) S WIAW i EE WH AT AWETEA S Heiie s

HewTe HIVHTE S e T e [ e A T O i .

AT T AEH FORHT FETEA] e k3 I 3w (o) S WAL @Y7 U i A

e R Aree e wEE Ay IEe e FeE e HaHin R,
e Faarg,
[ -

wfirga st

Y- —

L] QE


Amit-old pc2
Rectangle


WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

WEDNESDAY, DECEMBER 11, 2024

qﬁmﬁmag @ Union Bﬂﬂgfa

HE 550 W T A loesmresrinl adfa Pwimhding
Halbadeyi Mumbal Brapch (900583), B8/T#, Babu Geny Road, Mew Hanuman Gall,

Mumbai - 400032 Phone Mo, ; 022-Z056677 Email: UBINS00583Gunionbankofindiz.bank
Ref: SARS82200086293653912425 Date: 12.08.2024
T Place: Mumibai
The Borrowern's
1. Mr. Navin Kumar Mishra, G-42, Mahendra Chawl_ Bilkar Tekd Road, Gaondewi

Road. Polsar Kandivall East, Mumbal Mah - 400901 In Also At: Fral Mo, 302, Srd

Floor, B-wing, Mangal Murl Aparimest, Village More, Tal. Vasai, Dist Thane
2, Mrs. Poonam M. Mishra, G-42. Mahendra Chawl, Bihar Tekdi Road, Gaondeani

Road, Kajupada Kandivali East, Mumbai, Mah - 400901 In-Also at: Flat No. 302,

Jed Floor B-Wing, Manga! Murti Apartment, Vilage More, Tal Vasad, Dist Thane.
SirfMadam,

Motice under Sec.13 (21 read with Sec.13(3) of Securitization and Reconstruction of
Financial Azssts and Enforcemeant of Security Inlerest Act, 2002,
The addresses No, 1 heren have avalled the following credd facalities from our
MUMBA-KALBADEV] (00582} Branch and faied to pay the dussinsialment! inferest /
oparate the accownls salistactorily and hance, In terms of the BBl guidelings as o the
Income Recognition and Prudential Accounting Nerms, your account's has'have been
classified as Mon-Performing Asset as on 24.05.2024, As on 12.08.2024 5 sum of
Rs. 3,35,644.74 (Rupees Three Lakh Thirty Five Thousand Six Hundred And
Forty Four Point Seventy Four Only} is outstanding m your accouni's,
The particulars of amouwnt due bo the Bank from Mo 1 of wou in respect of the aforesaid
account/s are asundar-

s e | unapplied | g | Cost
Typo of | B o 1 | nterestweed, [ | Charges| _
Facliity PRt | 24.05.2024 (Simpls) incurred
Bank.
24.05.2024 |0 12.08.2024 by Ban
ﬁg:‘; Rs. Rs. o Rs.
i 3.27,240.62 8,404.12 s 3,35 644.74
Rs.
TRt o 3,35,644.74

Torsecura the repaymeant of the monies dus or the monigs thal may becoms dus o the
Bank, Mr. Navin Kumar Mishra, Mrs. Poonam N Mishra, had ‘have execulod
documents on 24.02.2091 and created security iInterast by way of

Morlgage of immovabde proparty described hersin below: EMG of Flat No. 302, 3rd
Floor, B-Wing, Mangal Murti Apartment, Situated on Land Bearing 5. No, 71 {Old
S.No. 264) Hissa Mo, 1, Village More, Tal: Vasal, Dist. Thane within the area of Sub
Registrar Vasai No. lll Mallasoparm,

Therefore You are hersby called upon in terms of section 13(2) of the Secuntisation
and Reconstrection of Financial Assats and enforcement of Security Inlarest Act,
2002 to pay a sum of Rs, 3,365,644, 74 togethar with further interest and charges al the
contraciual rate as per the feema and conditions of loan documenis executed by you
and discharge your lishilifies in full within 60 days from tha date of receiptof this nodice
talling which, we shall be constrained to enforce the aloresaid securities by exercising
any of adl of the rights given under thie said Act:

A pier saaclion 13 (15) of tha Act, on reeipl ol thes nobo: you ace restrained fpeevanied
froin disposing of or dealing with the above securities withaut the consent af the bank.
Your attention is mviled to provisions of sub-saction (8) of Section 13 of the SARFAES]
inrespect of time available, to redeem fhe secured assets, Yours faithfully,

NOTICE
Mame of the company: TRENT LIMITED
Registarad Office : Bombay House, 24, Homi Mody Streat, Mumbai - 400001

NOTICE is haraby given thal the carificate(s] far the undes manlionad secunbas of tha Company
hasihave bean fosl iImispfacad and the holder]s] of the said secunlies | applicant]s] has'hawve
applied to the Company b issue duplicate carlificate]s].

Ay person who hias & chaim in respect of the: said securites showld lodge such daim with 1he
Company at 85 Registered Office withan 15 days from this date, else the Gomgany Wil proceed
b essine duplicale n:arhn-;.ate{stwnumt Turthes intimation.

Hame[s] of holder(s] Kind of Securities Mo, of
and Jt. holder(s), if any] |and fai:a 'l'ﬂ[l.IEE'Hl:'I.HrIIEI Securities | Distinctive numbar]s]
1. JAYASRI PRASAD Equity & Face &0 Geddd5 1 bo 242550
2. TV PRASAD [t holder) valee Ba. 1l

Place ; Bangalore

Mame[s] of holders] | Applicant[s’
Date : 10.12.2024 [ 1 e A

JAYASRI PRASAD and TV PRASAD

Sdi-
mmﬂm e Ll T el L T o

Authorised Oficer
Kalbadevi Mumbai Branch (900583), GETZ, Babu Genu Road, Mew Hanuman Gali,

Uf ) Union Bank
Mumbal - 200002 Phone Mo, | 022-Z3056E77 Email; LIBINSIDSE3unicnbankafindis bank

D ."I FE
Ref; SARSE220008643T7350192425 Date: 26.06.2024
™ Place: Mumbal

The Borrower's
1. Pappulal A Prajapat], Room Ma, 1, Chawl Mo, 1, Asl Koleshwarn, Tata Power Road,

Salvi Magar, Sabegacn Diva E; Thans, Thanst, Makh - 400612 In
2, Punita Pappulal Prajapatl, Flat Mo, 205, Bldg,, C 'Wing, Shreeknshng Park Diva,

Thane, Mah - 400812 In.
SiMadam,

Motice under 5ac.13(2) read with Sec.13{3) of Securitisabion and Reconstructon of
Financlal Assels and Enforcement of Securily Interestact, 2002
The addresses Mo. 1 herein have availed the following credid faciities from our
MUMBA-KALBADEW (582) Branch and failed (o pay the dussiinsialment! inferest /
operate the accounts satisfactorily and hence, in terms of the BBl guidelines as fo the
Income Recognition and Prudential Accounting Norms, wour accounts has/have bean
classified as Mon-Performing Asset as on 30.04.2024. A= on 26.06.2024 & sum of
Rs. 11,38,700.49 [Rupees Eleven Lakh Thirty Eight Thousand Sevaen Hundred
Foint Forty Mine Only ) s outstanding inyour account's,
The parficulacs of armowent due {e the Bank fram Mo of you m resped of the alorasad
accounk’s are 8s under

Outstanding | |,
n applied Cost/

Type of E“ﬂ;‘?ﬂ interest w.e.f. r.:?;",:lt Charges! ., 4
Facility - 18 1p.04.2024 incurred i
as on to 26.06.2024 {Simple) by Bank,

20042024 ok
ﬁg:E o, 2 0.00 ]
CEMI 10,06.044,60 16,047.22 ') 10,22,001.82
CORP Rs. Rs. 0.00 Rs.
VEHICLE 1,12, 384.11 o 224 .56 . 1,16.608.67
Hs.
Tots! Dues 11,36,700.49

To secupe the regayment of he mosies-due ar the menies thal may becoime due 1o the
Bank, Pappulsl A Prajapatl, had fhave executed documents on 20.02.2015 and
created security intesest by way of:
Mortgage of mmovable property described herein below: Flat Mo. 205, ADMG 450
s1q. fis. carpet area, on Znd Floor, in the Building Mo, C known as Shreekrishna
Park, situated under 5. No. 63 H Mo. 5 of Village Diwa, Dist. Thane and within
Municipal limits of Thane Municipal Corporation and Sub-Registration Dist.
Thane and Reglstration District Thane Constructed by Mis. Skddhbinayak
Builders & Developers.
Therefore You are hereby callad upon in terms of section 13(2) of the Secuntization
antd Reconstireclion of Findncal Assels and anforcemen of Secunly Inberest Act,
2002, 1o pay a sum of R, 11,38,700.49 iogether with further interest and charges at
the comraciual rate as per the terms and conditions of loan documents execided by
you and discharge your liakdities i full within 60 days from the date of receipt of this
natice |, failing which, we shall be constrained to enforce the aforesaid securities by
exarcisng any or all oftha righls given undar the said Act.
Mg peer sechon 13 (13) of the Act, on receipl of this nobics vou are resirained /praveniod
from disposing of or dealing with the above securities without the consent of the bank,
Your attention is invited to provisions of sub-secton 18} of Section 13 of the SARFAESI
in respact of ime available, o redeamthe secured assets.
Yours faithiully,
Sdl-
Authorised Officer

NOTICE FOR SALE OF AJS IMPEX PRIVATE LIMITED {IN LIQUIDATION]
AS GOING CONCERMN THROUGH E-AUCTION

Registered Office: Office No. 211, 2nd Floor, Hubtown Solaris, Saiwadi,
Prof. N S Phadke Marg, Andheri (East). Mumbai: 400069, Maharashtra.
The corporate debtor "MYs, AJS Impex Privaie Limited (Im Liquidation)” having
CIN: UT4900MH2006PTCIE1680 is proposed to be sold as a going concem
pursdant 1o Regulation 32{e) of IBB| (Liguidaton Process) Regulations, 2016
through e-auction on “AS 15 WHERE 157, "AS 15 WHAT 15" and "WHATEVER
THERE IS BASIS™ as par details mentioned below:
Basic Description of Assets and Properties for sale:

Asset Des:.:rlptmn Reserve | Earnest I'I'I-une'_.' Incremental
| Price(INR) | Deposit{INR) | Value (INR]
Sale of 8IS Impex Privale Limiled

a3 @ gong canoem pursuant to. | [ .
Regulabon 32(e} of IBBI | B, 44r, 37, 22.050- | Rs. 4,03, 72,000 |Rs. 2500, 000/

(Lequidation Process) Regulations, |
2016 with 2l the assels of
corparate deblor forming part of
the Liquidation Estate.
E-ﬂ_u_uﬂq_&mcass timelines:
8. No. Particulars Dates
TLast date lor submission of Ellglblllty
documents by biders TP A e e
2 'P.ssﬂlslﬂspaﬂ.m atart Date Frnday, 2Tth Decamber, 2024
3 |Assel Inspection End Date | Frday, 03rd January, 2025
d Last dale for deposit of Eamesl Maney|  Saturday, Dd1h January, 2025

[Depost{EMD) by £.00 pm :

Tuesday, 0Tth January, 2025 from

500 per so 500 pm (With unlimited
extension of 5 minutes each)

Mntes The sale will be done by the unu:le-r'r.l:qnal:f through the e-auction platform

httpsiwww.eauctions.co.in

The tEﬂ'ﬂE- and c:::ur'-l:litiuns. of E Auction and nther details of properies are

£ Dateand Time of E-Auction

Interested bidders n:',an amess the e-auclmn prncess document from
hitp:{iwww.eauctions.co.in or can request for sanding the same through
ematl to Birendra Kumar Agrawal (Liguidator) al girp.ajsimpexi@gmail.com
The timing for inspection of assels of the corporate debior shall be from 11.00
am to 5.00 pm.
Confact person on behalf of E-Auction Agency (Linkstar Infosys Private
Limited): Mr. Vijay Pipaliva Email ID: admini@eauctions.co.in, Mobile MNo.;
+31 9870093713
Contact person on behalf of the Liguidator; Rohan B, Yaday Email (D
cirp.ajsimpexi@gmail.com, Mobile Mo, +91 9819590821
Sdi-
Birendra Kumar Agrawal

Liguidator of AJS Impex Private Limited

IBENIPA-001/IP-PODSE4/2017-18/11040

Date: 11th December, 2024
Place: Mumbal

E-AUCTION SALE NOTICE
FOR SALE OF RMNP MARKETING AND CARGO PRIVATE LIMITED
{In Ligmidation] (CIN: UB1100MH2008FTCT A T995)

Dahanukar Wadi, Mew Link Road,
1, Mumbai -400067, Makarashira, India.
2016)

Room Mo. F-203, Nandanvan Apis
Opp. Lalji Pada Police Siation, Kandis
i Sake under insolvency and Bankruptcy Code,

Motice 15 heraby given to the public in ganeral that the undersigned Liquidaior of BNP
Marketing and Carga Private Limitad (RNP/Corparate Deblor), in Liguidation, appaintad by
tha Hon'bie MNational Company Law Tribural, Mumbai, Court-l {Adjudicating
Authority/NCLT} vide order daied 11,10.2023 (Liquidation Order) intends fo sel the
Corparate Debtor -

[A) by way of Sale of assets—Immovable Property of the Corporate Debtor forming part ol
the lquidation esiate of the Corporate Debtor; endfor under the Insolvency and Bankruptcy
Boasd of kndia (Liguidation Process) Begulations, 2016 (Liguidation Regulatons) . through
e-auclion an "as is where is basis®, "as is what is basis”, "whalever lhere is basis”™ and
"without recourse basgis®, The details regarding the Corporate Deblor are available at
hitps/www eauctions.co.in’ Email 1D adminEeauctions.co.in Mobie Mo, +91
Ga70009713

Auchan Date ami fimea

10-01-2025

For Block & - 10:30 AR to 12:30 PM with
uramiied axtension of 5 minutes each
. | sdleolassetsin parcels

Last date for submission ol Tender| 25-12-2024
Documents/bid

L;ls.matenfdemarﬂ.nnnm I]u:]JIiIE*EE-lﬂHEr an 12 E[l!i

‘Last date of information 5harlnﬁ and site | 0B-01-2025

visit
Las date for submission of Earnast Maney | 08-01-2025
Deposit (EMD)
he rasarve prica and earmest monay deposit will be as mentioned in the table below;
|[ Block] Description of Aszets Reserve | EMD | Bid
na. Price | Incremental
Value

# | 3ale of assets in Parcels - Immavable Prnm'.rtr a3 ,':-arﬂegulannn 32(dy of the
| IBBILIquidation Procass Requlation 2016
[ Non-Agncufural Land 1,69,65.000 | 10%

[ Survey No. 8,11, 30/ and 32402 at Viage

| Shirsatwadi, Near MBS Oftice, Taluka

{ Bhirala, District Sangs -415405, Total Area

| InSg, Mirs, 91960

Pleasa nofe thal the e-Auctions will be conducted on 10-01-2025 Tor BNP Marketing and
Garpo Private Limited (In Liquidation). Option A the avction for the sale of immovable
Progarty of the Corporate Debtor

Thia Sade will be done by the undessigned thegugh an e-Auction service prowderi .. Linkstar
Ifasys Private Limited. The sale shal be subject to the terms and conditions prescribed in
the Process Memgrandum availabie on hitps:\www.gauctions.co iy and the following
conditions:

1. The particulars of the Corporate Debtar specified in the table sbove have been stated as
perbestknowledge.

2. Information available with the Liguidator on bona fide basis. It s clanfied that the
Ligpuiclator makes no raprasantalion regarding tha accuracy of the status of the details,

3. The prospective bidders are also advised to make their own Independant inguines
ragandEng the Corporate Dabtar,

4, The liabilifies of the Corporata Deblor shall be settbad in accordance with-Section 33 af the
Insalvency and Bankrupicy Code, 2016,

& IF any offer is received within the last & ffive) minuies of closura fime, the bidding time will
b extendad automatically by another 5 (five) minutes, and the auction will automatically
gal closad al the extended 5 (fve) minutes,

ad/-

Jilendar Kolhar

Liguidatar af RNP Marketing and Carga Private Limited

Appointed as per the Hon'ble NCLT Muembai Bench-i, Order daled 111072023

IBBL/IPA-001,7P-PO0O5£0/2017-201 810965

AFA; AR TO965/02/31 1225/ 107315 valid upio 31,/ 1272025

Beg. Address with IBBL 702, Orehid & 'Wing, Evershine Park THS,

i Vaera Desai Road, Andhen West, Mumbai-400053, Maharashira

Req. Email 10 vath IBBI: Eendatkathar@redittmall.com

Project-Specific Email 1D far Correspondance; Bpuidatos mp@Egmail.com

Data: 11th December 2024

Flace: Mumbs

1.00,000

JOYAM TOYAM SPORTS LIMITED

(CIN: LT4110MH1985PLC285384)
Regd. off.: 503, Shei Krishna, Opp. Laxmi Incustial Estate, Link Road,
Andbari (W), Mumbai-400053

E-mall i indoitovamindisines com Website: waw iovamsconsiid.com

EXTRA ORDINARY GENERAL MEETING (EQGM) NOTICE

Wolice is hereby given thal the Extra Ordnany General Meeling [EQGM] of the Toyam Spors
Limited will be held on Wednesday 02 January, 2025 at [3:30 BM. through vides conderencing
o bransact the Business, 25 58t oul n the Notice of EQGM

The Matice of EOGM has baen sent through email id on 05" December, 2024 and the sama is also
available on the website of (he Compary al waa Sovamspodsiid.com and the Notice of the EOGM
i5 also avalable on the webste of National Secunties Depositary Limited (NSOL) &t helps.i
ewobing. rsdocom Mambers are hareby informed that:

In compliance with Section 108 of the Companies Ack, 2013 read with Rule 20 of the Companies
[Marmgement and Administration) Rules, 2014, Members are provided with the faciity 1o cast
[hedr voles on all resclutions sat forh in the Notica of the EQGM using electronic valing systam
frees 3 place other than the venue ofthe EQOGM ['remole e+voling’], provided by Mational Securities
Depositary Limited (NSOL) and the business may be ransacted throwgh avoling at the tme of
EQIGM

The remote e-voling pericd commences on Monday, 30" Decemiber, 2024 15004 M} and-ends on
Wednesday, 079 January, 2025 (500 PM). Dunng ihis penod, Members. may cast thair wole
glectronically, The e-voling module shal be disabled by NSDL thereafier

The voling rights of Mambars shall be n groportion 1o the equity shares hald by them in the
paid- up-equily shars capial of the Company as on Thursday 26° December, 2024 ("cut-off dafa”)
Any parson, wha i 3 Member of the Company a5 on the cul-off Gate £ eligitle to cast valéon all
ragalutions set fordh in the Malice af EOGM using remate a-voling or a-voling al the EOGM.

A parson wha has scqulred shares and becoma a member of he Company after emall of nolica of
EQGK and hidding shares as of cut-off date iz eligible to casl vabte on all resolutions sat farth in the
Motiee of EOGM using ramota a-voling or a-voling al the EQGM. Such parson may obfain the
kegin I3 and passwerd by sending a request at evoling@nsdloo.in. However, i the persan is
already registerad with NSDOL for remabs e-voling than the exsling wser 1D and passwond can ba
ised fior casting vobe:

For any quenes or izsues reganding e-voling, please refer fo the Freguendly Asked Cueslions
[FACIS) and e-voing manual availaole st waw evioting. red.com under hegp-section orwrile & e-
miail 1o evatingimnad| co.n orcontacl on toli free number peovided by NSDL 1800222080 or contact
Mr. Mitin Ambure, Vice President, Nalional Secunties Depogitory Limiled Trade Word - A Wing,
Kamaa Milis Compound Lowar Parel, Mumbai-400013, incasa of gievances/difficuties, Members
miay also contect M's. MAS Senvices Lid, the Reqistrar and Share Transfer Agents af the Company,
Persons entitled io atlend and votz at ihe meeling, may volen person ar by progy! hrowegh authonsed
reprazantative, provided that all proxies in the prascribed form/authodsation duly signed by the
parson enfife to attend ard vole at the meeting are deposited al the Reqistared office of tha
Comgany, nol later than 48 hours befare the Mealing.

Members may alsowile Lo the Managemant of the Company for any orievances cornacted with
facility for vating by elecinonic mesns 3 follossng;

Wame & Designation Abhishek Pokharna, Company Secretary

Addrass Office - 503, Shn Krishna Complex, Opp. Lasmi
Indesinial Esdabe, Mew Link Hoad,
Mumiai, Maharashéra, 400053
Esmail id info@toamindustias.com
By Crder of the Board of Direciors
For Toyam Spors Linited
(Fommerty knoan as Toyam indusinies Limited)
el
Date: 09" Decamber, 2024 Abnishek Pokhama
Place: Mumba Company Secrefany

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF V.G.l. PHARMA PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor V.G.l. PHARMA PRIVATE LIMITED
Date of incorporation of corporate

2. debtor June 03, 2011
3 Authority under which corporate | Registrar of Companies, Maharashtra,
" | debtor is incorporated / registered | Mumbai. Registration No. 218263
Corporate Identity No. / Limited
4. | Liability Identification No. of | U24200MH2011PTC218263

corporate debtor

Address of the registered office
5. |and principal office (if any) of
corporate debtor

Insolvency commencement date
in respect of corporate debtor

Plot No. J-8, Phase 3, MIDC Akola,
Maharashtra — 444104.

December 03, 2024 (Order received on
December 09, 2024)

7 Estlmated date _of closure of June 01, 2025
insolvency resolution process

Name and registration number of
8. | the insolvency professional acting
as interim resolution professional

Mr. Kshitiz Gupta
IBBI/IPA-002/IP-N00721/2018-2019/12140

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: kshitiz.ca@gmail.com

Address: F-52, First Floor, Centrium
Mall, Lokhandwala Township, Kandivali
East, Mumbai - 400101, Maharashtra.
E-mail: vgipharma.ibc@gmail.com

December 23, 2024

Address and e-mail of the interim
9. | resolution professional, as
registered with the Board

Address and e-mail to be used for
10. | correspondence with the interim
resolution professional

11. | Last date for submission of claims
Classes of creditors, if any, under

12 clause (b) of sub-section (6A) of [ Not available as per information
" | section 21, ascertained by the | available with the IRP
interim resolution professional
Names of Insolvency
Professionals identified to act . . .
Not available as per information

13. | as Authorised Representative of
creditors in a class (Three names
for each class)

(a) Relevant Forms and a) Web link: https://ibbi.gov.in/en/
14. | (b) Details of authorized | home/downloads
representatives are available at: | b) N.A

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-
VI has ordered the commencement of a corporate insolvency resolution process of
M/s. V.G.l. Pharma Private Limited vide its order in CP (IB) No.1261/MB-V1/2022 on
December 03, 2024 (order received on December 09, 2024).

The creditors of V.G.l. Pharma Private Limited are hereby called upon to submit their
claims with proof on or before December 23, 2024, to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, (Not
Applicable), shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 (Not Applicable) to act as authorised
representative of the class [N.A] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: December 11, 2024 Mr. Kshitiz Gupta
Place: Mumbai Interim Resolution Professional

IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA valid upto 31/12/2025

available with the IRP

Iw

TATA
TATA POWER

THE TATA POWER COMPANY LIMITED

Registered Office: Bombay House, 24, Homi Mody Strest, Mumbai - 400 007, India
Website: www. tatapower.com, GIN: L28S20MH1919PLE0005ET

Particulars Re. Corore
Incremental Gap/ (Surplus) for FY 2024-25 (.11}
Carrying Cost on aboyve 5.28
Gompensation as per Grid Gode 135.28
Carrying cast on Campensation 2693
Total Gap(surplus) (0l FY 2024-25 91,23

f. Thesummary of key operational parameters proposad for MYT Canteol Pariod | &, FY 2025-26 to FY 2020-30 are pravided balaw:;

Table 3: Final true up for FY 2022-23, FY 2023-24 and provisional irue up for FY 2024-25
for Unit 5, 7 and Hydro Stations (Rs Crore)

Inviting Suggestions/Objections an Mulli Year Tarifl Petilion of The Tata Power Company Limited - Generation Business Table &: Summary of Operating Paramelers lor MYT Gonirol Perlod 1.6 FY 2025-26 1o FY 2029-30
for Truing up for FY 2022-23 and FY 2023-24, Provisional Truing up for FY 2024-25 and Approval of ARR projeclions I'E' Particulars FY 2025-26 | FY 2026-27 | FY 2027-28 | FY 2028-20 | FY 2029-30
for MYT Control Period from FY 2025-26 to FY 2029-30 : .
(Case No. 189 of 2024) A_| Thermal Stations (Qverall) SV ] I L | —
1. The Tata Pawer Company Limited- Generation Business (Tata Power-G) has ad Pelition {Cass No. 189 of 2024) for Approvalof True-Up 1 Auailability %) I % 92.87% 54 HET' 92.4d% . %
of ARR for FY 2022-23 and FY 2023-24, Provisional Truing Ui of ARR for FY 2024-25 as per MERG MYT Regulations, 2019 and ARR |2 | Plant Load Factor (%) 70.42% &0,13% 59.51% | 59.72% 62.68%
Projection along with generation tariff for 5 MYT Control Pariod from FY 2025-26 to FY 2029-30 a3 per MERC MYT Repulations, 2024 3 | Gross Generation (MU) 373676 4817.01 4861.43 | 486508 a106.80
2. The Commission has admitted the Petition on 08 December, 2024 and directad Tata Power-G 1o publish-a Public Notice under Section (4 hetGen&ratmn 1;,.1|_|] 5187 B2 4530.74 457347 | 4574 98 470755
B4 21 of the Electricity Act, 2003 inviting the suggestionsyeligctions Tram the Pull: thraugh this natice B me Stations [Ehreﬁﬂil B e -1 I
" E?{:Zaélﬁ—:ggrﬁzg“m P PO o o e T oo s AR AT MERT T e Cosmti 2. 9120k 5 | Availability (%) 80.00% 90.00% a0.00% | 90.00% 90.00%
4, Thasalient features of the Pelition are pravided below: 6 | Gross Generation (ML) 1487 92 151347 152118 1%23. i 1525.76
Tahle 1: Operational Performance for FY 2022-23, FY 2023-24 and FY 2024-25 - Thermal Stations (Overall) 7| Met Ganeration {MU) 1471.88 1497.07) 15473 ) 150733 1507.55
EY 2022-23 FY 2023-24 EY 2024-25 7. Thesummary of ARR Projectionsfor WYT Condrol Persed i.e. FY 2025-26 1o FY 2029-30 ane provided betow:
Farticulars Approved | Actual | Approved | Aciual | Approved | Actual Table 7: Projected ARR for Tata Power-G{ Hydro + Thermal) (Rs. Crore)
faiahiliny (%) O0.78% | 93.06% 03.60%| 94.38%] ©O4.73% 82.54% Parficulars FY 2025-26 | FY 2026-27 | FY 2027-28 | FY 2028-29 | FY 2029-30
Prant Load Factor (%) 60.00%| 5B55%| Tr41%| 6317%| T933%| G80.77%
i 4 TdB. 7 d
Gross Generaion (MU) i89511| 491085| B32400| 516052| BABIOO0| AB4296 m:::;‘::ﬂ::ﬁ::::fmm o £ S o O B -—E-E 2ol Ll
Net Generation (MU 459519 460650| &SO99.02| 4995.08| 6127.80| 47083
2 _E ) il Upesd : o s o ﬂ-perannn & MEIIIHEI‘l[lﬂEE:EI;l]EI‘ISEE ‘éE.IZIB-E EEEEI'." 606 EIE ?32 Ei1 _?‘?EI IZIH
Gk gt S Depreciaon 12485 | 12485 12506 |  12518| 12521
Table 2: Operational Performance for FY 2022-23, FY 2023-24 and FY 2024-25 - Hydro Stations (Overall) Iarestan i.ung-t&rrn Loan Capiial 176 730 067 | 000 000
Particulars AL (Easc) ot ERELENES Infereston Warking Capital 56.52 51.00 52.75 | 54 55 58.41
Bopevend | Actud | Appeoved | Aoieal | Agprowed | Ashisl | | SpecialAllowance 106,08 105,04 0503 | 105.00 fi15.04
Avaability (%) O7.08% ) GB44%| 8374%| 99.01%) 96.15% | 88.1%%| |Retumon Equity Capital In 271.54 271.78 | 2ram 272.24
Gross Genaration (MU} 160021 1567.71| 147000 1551.86| 1484.00] 1556.13| |Less Non-Tariftincome 22.93 2293 2203 | 99 93 2203
Met Generation (MU) 157327 154270| 14534.15| 1326.30| 1463.01| 153566| |TotalFixed Charges (Thermal+Hydro) 1169.90 1195.08 122932 |  1266.42 1308.10
Gemaration as per Scheduls Aggregate Revenue Requirement 4234.0 3835.91 3076.06 |  4095.82 4366.53

8. The summary of Annal Fxed cost & Unit wise Energy charge projecied for MYT Condrol Period i.e, FY 2025-26 to FY. 2029-30 are

FY 2023-24

me mmunrs cfa.lnmdﬁmreare the nermm.'ﬂr.rmr.* yahunas aifer shanng af gains/losses)

5. Tata Power-G has sought the approval of tha Hon'oke Commisson for recovery of Revenue gap / (surplies) along with carmying cost,
Besidas the above, Tala Power-G has sought compensation as per Maharashira Electricity Grid Coda (MEGL) 2020 against the Heal rata
and AuxiBiary Energy Consumpilon degradation due to partload opératicn from FY 2020-21 (from 16 Deiober 202000 158arch 2021} 1o

Tahle 5: Cumulative Revenue Gap fill FY 2024-25

be given.

Particulars Rs. Corore
Incramental Gap/ (Surplus) for FY 2022-23 6.2 Slace Wil
; = 5 - aca: Mumbal
INcrnentat ian/ tSomis) JrEY 2224 (7333} | pate: 11 December, 2024

provided balow:
8t Particulars FY 2022-2 FY 2023-24 FY 2024-25 Table 8: Projected station wise Variable Charges (Rs./ kWh) and Fixed Charges (Rs. Crore)
HNo. Approved | Ciaimed | Approved | Claimed | Approved | Claimed
A | Expenditu i EY. FY 2025-26 | FY 2026-27 | FY 2027-28 | FY 2028-29 | FY 2029-30
\ | Expenditure |
1| Fusl Related Expanses PEGO.T1| 2709924 3475.66| 2187.57| 346617| 170467 | |EnergyCharge Rale (Rs.kWh)
2 | sl Cost compensation based on MERC methodology ' 17.67 (23.48) {0.87)| (Unitd 2.844 q.[IEl} 6200 | 6.386 E-.ET-'§
| inFAC Orders - Unit 7 5.250 5.407 5.569 | 5737 5909
3. | Augifiary banedit (416} 13.54) Uniz & 3.708 5.874 8055 | 6,237 6424
4 | Oparation & Maintanance Expanses (incl, Watar Enarues:n 4056 473N E57.78|  AT4. 475 .68 49584 | |Bhira 0.973 1.001 1.031 | 1.062 1.095
5 | Dapreciatien 12747 106.48 129.06 8852 130.86 G8.24 | |Bhivpuri 2168 2.233 2.3 2373 2445
B | Intereston Loan Capital Including financing and 172 260 0.00 0.00 0.00 0.00| [Khopoli 3.851 3.081 4118 4,262 | 4413
| Refinancing charges Fixed Charges [Rs. Crore)
7| Gher Chargas 2.00 163 000/ [Units 375.56 381.76 394.10 A7 [ 41979
& | Imereston'Waorking Capital 4497 3049 83.12 3828 53.46 3480 \unit7 705 994 51 291 04 248 28 045 G
B | Total Revenue Expenditure J2T6.12) 22| ANG62| 2793 M26.37| 242340 [ynis 734 918,67 277 11 297 79 735 98
9 | Add: Return on Equity Capital 19349 #1291 19593] 71298 199.26] 19356| [(Eha 143,34 147 51 151.90 156,53 161,41
C | Aggregate Revenue Requirement 3469.61| 364104 4311.54| 290491 432442 261705 (ghivoun 8277 85.25 8786 9061 93 51
10 | Incentive (PLF, Hydro Incentive.) 7057 68.30 Khopoll 13293 137 42 142,13 W70 15234
11 | Reduction in FC for Unit 5 for FY 20:24.25 (14.33} | |Total Fixed Charges (Rs. Crore) 1164.90 1185.08 122932 | 1266.42 1308.10
12 | Less) : Allacatian from Unét & for Shared Capacity 02| 1043) 1088] 976| 1038 76| coorm e ool siations wilbe recoversdunder Capaciy charges and ramaining S0% under Eneray charges
15 | Loss: Non-Tail income | _1287| 667 1287| 2527) 12871 B527| o qponrecrppAbebwen Tata Power -Gowith BEST and TataPower-Gith Taia Powes -Dis il 31°March 202,
D_| Net Aggregale Revenue Requirsment 3445.73 Sfﬂj_ﬁi_ 4287.99 HHE'JEI 4301.13| 2567.68 10: The detailed Petition documant and the Executive Summary are avallable on Tata Power's website www.lalapower.com and the
E | Revenue 348833 365374 d044.70 260530 Exgcufive Summary i alsa available on the website of the Commission, www.merc.gow.in in downsoadable format {free of cost).
F | Revenue Gap/{Surplus) (D-E) ,(5260)  30.17 (25.52) (35.82} | 11, Copies of the tallowing docaments can be obtained on wiitten request from the office of Tata Power:
G | NetGap/|Surplus) approved in MTR Tariti Order i (52.60) @, Executive Surnmary of tha Petition {free of cost, in Marathi or English).
H | Incremental Nel Gap/(Surplus) FY 2022-23 {F-G) 83.37 b. Detalled Petition documents along with CO {im English) {on payment of Rs.100/- by Cash/ DDVChegue) drawn on “Tala Power
The amownts cizimed above are the met enfitiement values after sharing of gains/{lesses) Company l.[r.nitad"-P:aynble atl'n.ﬂm‘@ai.
Table 4: Final true up for FY 2022-23, FY 2023-24 and provisional true up for FY 2024-25 for Unit & (Rs Crore) ¢, Detalled Petition documents {in Engish) (on payment ol fis. 50/-).
d. B0 ot detaied Petition docemeant {in English) {on payment of Rs. 30/,
Sr FY 2022-23 FY 2023-24 FY 2024-25 _
No. Particulars Appreved | Claiued | Appraved | Claimed | Approved | Ciaimed Dffice Address Telephone Emall 1D
A | Expenditure Ragisterad Dilice :I.m Hav2|4ﬁ.lr_||m1!-m1 T ;?rlamF-;}-F;{re;r rn.fumt?a'?dlj Egﬁfﬂmuay Tal (91 22) 6665 7546 | rantany ELAIRPOWAEr.COM
s = = ouse, 24, Homi Maody Stra . Mumbai .
| [t e tpct qpenses | 10657} Ferrlll AAed2) e ) TN Ui | M- Sabal Wi, The Tefa Power Gompany Limitad, Corporale | T2, (91 22} 6717 1658 | salbal miracialapowercam
2 | Fusl Costcompensalion based on MERC methodology 12.35 111.33) {047} Cintre,  Biock, 4” Floor, Carnac Receiving Statson. 34 Sant
. .Ali?igriﬁl:im 0 G Tukaram Road, Carnac Bunder, Mumbai 400 003,
4 | Oparation & Maintenance Expenses 58| mnes|  T7sa|  7ze| @ad| a3 | Eﬂﬁeﬁﬁu?ﬁﬁfﬁrﬁﬁfﬁﬁ"ﬂ“ Skl oor: i |t Al
5 | Dapreciation 59.36 59.83 9336 24.84 a3 .52 2490 | (gacxbay Mr. Rahul Ranade, The Tata Power Company Ltd., Backbay | Tel (91 22) 6717 2853 | rmranade@tatapowsr.com
G | interest on Loan Capital Inchuding lnancing ard 9.74 10.40 5.33 818 1.56 6.20 Recalving Station, 148, LL Gen, J. Bhansla Marg, Mariman
| Hefinancing charges Poing, Mumﬂai:_i_l]_l]ﬂ_ﬂ
7| Other Expenses 0.58 0.21 12. The Commission has directed Tata Power - B, to invite Suggestions/Objections from the Public on its Patition through this Notice. in
B | Imereston Working Capital 17.74 12.50 18.25 12,75 1d.23 b 8 respanse 1o the Public Motice published, every person who intends to file suggestions/ objections can submit the same in English
B | Tolal Revenue Expenditure | 136864 144117 1407.39) 893.46| 140314 90034 ar Marathi language in writing by uploading it through ‘E-Public Consaltation' Tab on MERC \Website (www.merc.gov.in/
[ | Add: Return on Equity Capital | 50.23 55.56 50.23 55.53 G037 50.29 e-public-consubtation). In case of any difficulty in accessing this feature, concerned stakehodders can contact the MERC Office on
C | Aggregate Revenue Requirement | 1418.87 149673 1457.62| 949.00] 145351 950,63 | Mobile No.: 8928071522 oron emall id: suggestions@emarc.gov.in between 10,00 AMto 5.00 PM on all the working days.
10 [ Incentive (PLF Incentive.) non 0.0 13 EE Persan whhul:tl';as Llajﬁhzl:aded suggesh!nn a_ni;ﬂjgc:iun I:F 'Equh:_'rln [E?Erljsultnﬁuns’ﬁTah nﬁ;:l Etzﬁuﬁ; any ha{hi;:;pynf its ;Ehmissl.::m[‘l.
- : . : rson who do not have access to electronic media can file their suppestion a 2 ina copy addressad to
:; :::::_'hﬂﬁ::ﬁ?r:gxmEmrshmd CApacky 1;22 13';; 1233 ;:'3:{; 1222 1 fﬂ: The Secretary, Mahgrashira Elgctricity Regulatory Commizsion (MERC), 137 Floor, Centre No.1, World Trade Cantre, Cuffe Parada,
- - : - = . - - Mumbal-400 005 along with prood of sarvice on Mr ¥ H. Wagle, Tata Power Company Limited, [Tel. (91 22) 6717 2953,
D | NetAggregate Revenue Requirement 142648 1506.60| 1464.89) 961.10) 146045 962.73 Email; vidyadnarwaglemtatapowercom]. Suogestions and/or objactions raceived afier 5 PM on 03 January, 2025 shatl not be
E | Revenue ,1438.68| 1534.57 1010.93 957.23 considered, Sugoestions/Objections filed through any other mode shall net be considerad.
F ﬂf}'_l__l‘l_ﬂ__lﬁﬂl].l'ﬁ_i_l?]_ll_ii_l_m E:I | (12.21) 1?& :i-?l __[_-!_!__!_@J- (34.49) | 14, Tata Power - G shall reply to each of the abjactions /comments recelved within three days of the receipt of the same but not later than
E Hei Eapﬂsurphﬁ] appmud In MTR l’arlllﬂTﬂnr . 112 2'1p _ 06 January, 2025 for all the objections/comments received Hill 03 Janwary, 2025, Siakeholders can submit their rejoinders on replies
H Im:mmnnlal. Hulﬁan.-'iﬂurpiusl EY zuzz.zmr_g]. . “ﬁ. 15' provided by Tata Power - G either during the pubdic hearing or latest by 11 January, 2025.

15, Ifthe sander/objector who has submitied his comments/suggestions a5 per para 14 above and wanis (o be heard in person ine-Public
Hearing, then he'she showkd specifically mertion the sams af the time of filing of suggestions 'objections. In such cases, submission of
valid ermail [Dvand Mobéie Number would be mandatory. The Commission at its sole discretion, may permit such sendes/obisctor o be
heard in the g-Public Hearing to be held theough video conference on 08 Janwary, 2025 at 10:30 Hrs, for which no separate nofice will

16. Al participants attending tha a-Public Haaring shall foSow the Practice Directions on Operational procedure and protocod to be followed
for e-haaning of the Petition before the Commission’ issued by the Cammission on4 Movember, 2022

ad/-
Mr. ¥. H. Wagle

Chbaf -
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